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Since the security of the border States is
in danger, I would request the Prime
Minister kindly to sec that these Bills are
passed today in this House. We promise
all co-operation so that these Bills are
passed today. It is a very important
measure. Already so much damage has
been done. :

(Interruptions)

MR. CHAIRMAN : [ give the per-
mission, notice shall be dispensed with,
It will be put on the agenda today.

= UFARTW (ITT 9IW) ¢ AT,
¥ o9 g1 9w gE @1gd § 9g
fAaga &A1 wigar gfF ag s F
fer &t dgaq ez wgrawr v da%
gé & gaF1 faQe gaesnfaar q w7
agr aF f& @ foge 5 gqy . .

=t gwrafa: @, cis | #Y graEy
qxfam agr fear g

st WA fag AT w5
gad ...

it gurafa: ST 8 growr gaTNg
SR i R -

i vATE: 19y, 114 faw
& gl A gur faars aie frar . | .

MR. CHAIRMAN : I have refused
permission to mention this. That would
be enough. Nothing will go on record.

SHRI RAJNARAIN :
speak)

(Continued to

THE CONSTIT UTION (TWENTY.SIXTH
AMENDMENT) BILL, 1971
THE PRIME MINISTER [ gyt et

(SHRIMATI INDIRA GANDHI) Mr.
Chairman, Sir, I beg to move—

[ RAJYA SABHA ]

|

Amendment) Bull, 1971 8

““That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into considera-
tion.”

Sir, so much has been said on this
subject and so much important business is
there before the House that I do not
want to say anything at all. All our
views are known to the House and
the nation. And this was one of the
items which we had put before the
electorate and on which I think the res-
ponse of the people has been very clear.
Since then there is a new situation in the
country. [n Bangfa Desh and aijong our
western borders and in some places be-
yond the western borders, our valiant forces
are today fighting to defend the integrity
of India and the values for which India
stands.

War in mv view is an unmitigated evil
vet it does generate a spirit of comrade-
ship. This is because neither bullets nor
bombs nor the mud of the battle-field dis-
tinguishes between one man and the other,
between the rank of a person and the
wealth of a person or the birth of a person.
Today our valiant forces are fighting as
equals and without distinction of religion,
class or status. At least one within them
to my knowledge is a ‘prince’ and others
are people of many other categories.

The days are gone when birth was the
chief road to distinction. All over the
world today, distinction comes from
achievement and 1 believe that the highest
privilege to which one can aspire in our
country should be the privilege of being an
Indian, a free Indian, a democratic
Indian, not higher or lower than any other
Indian and this is the type of society which
we are trying to establish. We have not
yet succeeded but this is what we are trying
to do step by step. 1 have often heard,
even yesterday when the Constitution
(Twenty-fiftth Amendment) Bill was before
this House, people saying that so many
things have not been done. We ioo are
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poignantly aware that many things have
not been dome. Many inequalities and
injustices do exist. But at least those of
which that can be removed little by little,
step by step, we are trying to remove.
There is no use wailing on the evils of the
past society because in olden times all
socictics were marked by hierarchy and
so was ours, We had an added disad-
vantage of caste which introduced further
divisions but the march of history has
seen the abolition of the feudal order.
In other countries, the old order—the
ancien regime, as it was called in Burope—
was abolished with much violence. Here
in India we won our freedom through non-
violence and our social revolution is also
being achieved non-violently—whether it
is the abolition of untouchability or of
absentee landlordism or the princely order,
all these things are being done democrati-
cally, peacefully and with the consent of
the people. This shouid be s matter of
satisfaction to us ail.

:

As [ have said on numerous occasions,
we do stand for change in society. We
think the change could be more rapid,
more widespread than it is at the moment,
but at the same time we believe that
change shouid be peaceful. We also
believe that if the forces of change are
obstructed, you do not stop change, you
merely obstruct the peaceful and orderly
transition. So our attempt at bringing
about social change—and this includes the
abolition of privileges being enjoyed by
the princes—should not be regarded by
them or by anybody else as an indictment
of the princes as individuals or as a group.
The princes acted with practical good
sense when the country was politically
integrated. Even in this matter which
concerns them so intimately, some have
displayed the proper understanding of the
issues involved. They have recognised
that the times have "changed and they have
seen the wisdom of trying to meet the
change half way. It is my belief that to
allow such an anachronism to continue
would be as much an obstruction to them
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as to our society as a whole. The Princes
are Indians as the rsst of us are. They
are citizens as the rest of us are and we
owe a duty to them as they owe a duty to
our socicty and to the country. So at this
moment of danger and difficulty of the
country, let us not dwell on the past but
look to the great and pressing needs of the
present and to the future which beckoas
us and which we have to build together.
I commend this Bill to the House. [ invite
the Princes to join the elite of the modern
age, the elite which earns respect by its
talent, energy and contribution to human
progress, all of which can be done only
when we work together as equils without
regarding anybody as of special status.

I request the House to pass this Bill.
The Law Minister will deal with it further
in the remaining stages. A

The question was proposed. Vo

SHRIT. CHENGALVAROYAN (Tamil
Nadu) : Mr. Chairman, Sir, I wanted to
content mysell with casting a silent vote
in support of this Bill but I found it rather
difficult to resist the temptation of parti-
cipation in the discussion on this and
sharing the ecstacy of this momentous
measure. This Bill gets added lustre in
the series of momentous decisions that
we have taken this week. The hon, Prime
Minister, with her characteristic fasci-
nating force, has explained, though in
short, the underlying reasons and the
objects of this Bill. May I, with your
leave and the indulgence of this House,
and my feable voice in support of this
Bill ? It was only in the last session of
the Parliament that we gave unto ourselves
the power to amend the provisions of the
Constitution. We did so not with any
vengeful vanity for the mere assertion of
parliamentary  supremacy. We were
actually aware of the compulsions of the
present and of our commitments for the
future. We wanted to inaugurate an era
of socialist advance and amelioration so
that every step that we have taken, every
measure that we have passed and every
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advance that we have ensured has alwavs
been in the direction of that particular
1deal and 1dea  This Bill 1s one of the
milestones 1n the long march that we have
taken in this direction  In this evangelical
endeavour of ushering in a new era of
socialist equaiity and emancipation we
have taken several steps to abolish the
diabolic divergencies of caste and class
privileges  The sacerdotal arrogance and
the superiority of birth have to be repu-
diated and has been repudiated 1 all the
civilisations of this world. 1 beg of this
House to constder that we have enshrined
equality as the core of our national life
and In thys context I beg of this House to
consider thig Bill

Sir, we have not brought this Bill, at
any rate the Government has not brought
this B ll, etther 1n anger or In animostty.
Some of us who still survive after the grim
struggle for freedom 1n which we had the
glory and the greatness to take part fully
recall to ourselves what was the struggle
in those days When Mahatmapr’s cam-
paign was rising in epic crescendo toa
great chmax in the British Parliament a
question was asked what was the threat
to the King’s Government i India The
Secretary of State for India then said,
we have many  fortresses for the British
authority in India, any fort may fall but
there s the last lingering fort, the native
Princes That was the faith of Great Britain
once great. Sir, thanks to the states-
manship of our great national leaders the
first anti-fcudal revolution was started and
in that great happy consummation which
was atiended with success 1mn our country
I am happy to recall with gratitude that
the Princes had risen to the occaston and
the first anti feudal revolution was able to
be accomplished in a bloodless way  Sir,
India 1s a great and a grateful nation. If
we wdant to understand and assess the
nature, s<cope and extent of this amending
Bill, may I have your leave to just deal
with some of the provisions of the Const:
tution which deal with this question of
the privy purses of the Princes ?

[RAJYA SABHA]
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Sir, we have article 366 wherein there
1s a conshitut.onal recogmtion and even a
merger 1If I mav use that word of the
covenants that have heen entered nto
individually with the Princes Then we have
article 291 which merely says that a charge
would be created upon the consolidated
“und 1 the matter of the payment of the
privy purse  May I just draw the attention
of this House to atticle 366 which carries
with 1t the recognition of the Ruler and I
want to specially draw your attention to
the phrase there which says ‘who for the
time bemg s recognised by the President
as the Ruler ot the State’ This means
1 read nto that article that the recognition,
1S not 1n  perpetutty, 1t 1s open, as It 1s
now open, 10 the Parltament of India
to consider whether 1m  the changed
circumstances and in the altered conditions
the continuance of that recognition 1s
nationally expedient and necessary. I
therefore fecl that the first clause mn
relation to the omussion of that article that
1s embedded in this Bill 1s wholly welcome
and has become absolutely relevant in the
present context Then we have the other
article, namely article 363, which deals
with the question of covenants and I find
with great satisfaction that article 363A 1s
to be added and this becomes an indepen-
dent enactment so far as the recognition 1s
to be withdrawn Sir, there has been
considerable discussion about the scope
and nature of article 291 nthe Princes
case in the Supreme Court. I am not go-
ing mnto those details, nor 1s this the time
or occasiton to go into the several aspects
of that judgment But mav I resyectfully
submit that some of that discussion was
really wise and most of 1t otherwise but
nevertheless I am happy that this pohtical
decision 10 abohich the privy purses 1s now
contained in this amending Bill T sub-
mit with great respect that article 363,
article 366 and article 291 are the only
provis ons which deal with the Princes
and therr privy puisc and tlis amending
Bill gives a complete deviation, a depar
ture, a total repeal of those provisions
But may I most respectfully subnmut fo-
the kind consideration of this house and
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particularly the hon, Prim: Minister and
the Law Minister whather 1t 1S necessary
1n the context of this Bill to have article
356 amended ? My reading 1> this, I may
be wrong and I wish to be corrected if
I am wrong, Clause (22) now contem-
plates that “Ruler” means the Prince,
Chief or otier person who, at any time
before the commencement of the Consti-
tution (Twenty-sixth Amendment) Act,
1971, was recognised by the President as
the Ruler of an Indian State or any person
who, at any time before such commence-
meant, was recognised by the President as
the successor of such Ril2r My difficulty
in understanding the relevancy of this
clause, when we have article 363A and
clause (a) where the ruler 1s extinguished
by name and by de,.21atio1, ny  difficulty
1s to reconcile this a-ticle 22 with that,
I hope, Sir, that this 1s meant pucely as an
explanation to article 353A, but never-
theless, on the whole Isubmit with very
great lesf)::t that the provisions of the
amending Bl serve the great cardinal
purpose which has beesn agitating our
country and also the mind of all progre-
ssive secttons 1n this coantry with regard
to changing the princely ordzr once and
for all. Sir, oa us octaswon 1t s very
necessary to just constdsr the criticism
that has beza leve'lad azirist this move.
We have been told and told on many
occasions by different quarters that this
amounts to a repudiatioa of the solemn
undertaking that we had given 1n their
covenants, and that means that 1t s not
very fair The question is asked: Is 1t
fair ? Is 1t legzal ? ys it moral? Is 1t
just ? Is it propzr to 1epudiate a solemn
undertaking given m  an mstrument of
great value ? Tt is also “sad, if we can
repudiate this covenant and this under-
taking, what else we will not repudiate ?
We will repudiate the loans. We will
repudiate the other covenants. We will
repudiate even the pensions. That 15 the
venom of the criticism that is levelled
against this Bill, May I with your leave
and with the permission of the House
attempt to answer this crificism to the best
of my studies and ability ? Sir, this ques-
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tion of covenant, being apart from the
Constitution, has to be considered n the
context of the doctrine of merger. When
article 363 has included the covenant of
these princes as 4 constitutional provision,
when we abrogate article 363, we abrogate
everything else. The criticism that we are
repudiating it umiaterally has no meaning
in the context of this Bill and in the
complexion of the idea that 1s underlying
this Bill. In the matter of a covenant or
a treaty, you know, Sir, that the Supreme
Court, 1n the Madhya Pradesh case, has
held that the covenant with the princes
1s 1 the natur. of a treaty, and our
learned Attornev-General, 1in the princes
case, has argued that article 363 has marged
the covenant 1 a constitutional provision
and therefore 1t 1s a treaty of that kind.
You know, Mr Chairman, that whenever
there 1s no acquiescence in the question
of a treaty being amended or abrogated,
the propriety of unilateral denunciation
has always been recognised on the principle
that, when the conditions that were atten-
dant at the time when the contract or the
covenant or the treaty was entered into
are so radically altered and the situation
has so vitally chianged, there is no obligation
to keep the treaty on This is based upon the
well know maxim ominis conventio intelligtur
rebus sic stantibus, that is to say, whenever
there 1s a treaty, the presumption of the
condition ts that the condition at which
the treaty was concluded continues to be
the same. Sir, 12 concept of vital change
that has 1ntro luced into the treaty an
element of nullity has been recognised not
only by Canon Law but has been also
approved and adopted by the civil law.
Also Tam awaie and [ am sure that this
critictism will be leveiled on the principle
of the maxim pacta sunt servanda, that
18, those who have entered into obligations
are expected to fulfil the obligations in
good faith, But may I point out to those
critics that when conditions alter, when
situations change, when ideas undergo a
radical revolution, the condition and the
circumstance and the climate under which
the treaty was entered into no longer exists?
That is embedded in the doctrine of Rubus
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sic stantibus, 1 e., the condition does not
remain, the contract does not remain,
1, therefore, submit with very great respect
that the revolutionary 1ideas that have
overtaken our country and the new phase
of national upsurge and upheaval 1n the
context not only of political understand-
ing, not only of economic endeavour,
but more so 1n ordering a new social
order, a new change, a new value and a
new phijosophy, m that context, this
unilateral denunciation or repudiation or
repeal of the constitutional provisions
embodying the Covenant would undoub-
tedly be relevant and I do not think we
need have any trouble i1n accepting, even
on a junistic basis, the repeal of these
provisions, I do not want to say anything
more, particularly with reference to the
1ecognition that they have ceased to recog-
nise because that recognition 1, not In
perpetuity

One word more and T have done Have
we not abolished the Zamindaris ? Have
we not abolished the Inams? Have we
not abolished untouchability ? Have we
not abolished mary other things? The
cardmnal principle, 1n my respectful sub-
misston, of abolition in all these things
18 to establish a new soctety where there
will be no division based on class or
pnivilege  All the sons and daughters of
our soil must be "equal partners in the
venture—and may 1 sayv in the adventure—
of a new India beaming with equality,
brimming with progress and bubbling with
happiness We have undertaken many
abolition acts n the past and we have
abohished many things and this Bill comes
1n the grand sequence of the abolitton acts
With regard to abolition there 1s one thing
more. We are going to do it and we will
do 1t very soon

We will have to abolish poverty, We can
do 1t We must do it and we will do it
sooner than our friends hope or our ¢ne-
mies doubt. With these words, I have very
great pleasure n whole-heartedly suppor-
ting the Bl I hopeand pray that this

SABHA]
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Bill, when passed, wil brmg in a
new eranour country when, in spite of
the encircling gloom, we see this one step,
the right step, the proper step, a just step
and the only step that we have taken 1n
the forward journey May God bless us in
this endeavour

SHRI A P JAIN (Utlar Pradesh) Mr.
Chairman, Sir, I would like to draw the
attention of the House to the Preamble of
the Constitution which says

“ WE THE PEOPLE OF INDIA,
having solemnly resolved to constitute
India mmto a SOVEREIGN DEMO-

CRATIC REPUBLIC and to secure 10
all 1ts citizens.

JUSTICE, social econpmic
and polincal,

LIBERTY of thought, ex
presston, belief, faith and worship,

EQUALITY of status and of
opportunaty,’”’.

This Preamble 1s very mportant and
forms the basis of our Constitution  Then,
Sir, I would 1ike to draw the attention of
the | ouse to article 14 which <ays’

“The State shall not deny to any
person equality before the law or the
equal protection of laws within the
territory of Inda.”

The sum total effect of the amendment
which 1s before the House today 13 to abo-
lish articles 291 and 362 This first article
provides for the payment of privy
purses to the Rulers fiee of tax The other
article 362 provides for the preservation of
rights, privileges and dignity of the Rulers.
Now, 1t 1s obvious that these two provisions
are not in consonance with the basic princt -
ples of equality of status aud equality of
opportunity on which our Constitution
was {ramed, but there were reasons for it.
At the tume when these provisions, namely,
articles 791 and 362 were 1ncorporated in
the “Consutution, India was passing thro-
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ugh a state of crisis. We were suffering
from the effects of partition. There were
rulers who were in favour of the merger of
their States with the Union. There were
others who were delaying. We know of a
ruler — I would notlike to name him —
who declared independence. We know of
rulers who were trying to sabotage the
scheme of accession. We know of rulers
who entered into negotiations with Mr.
Jinnah who was always ready to take ad-
vantage of our troubles. Hence, in order
to avoid serious trouble, the Constituent
Assembly at that time, in its wisdom, de-
cided that certain concessions — though
they may not be in consonance with the
basic principles of the Constitution —
might be given to the rulers in order to per-
suade them to join the Indian Unicn as
a whole. And consequently, these provi-
sions were made, and I say that they were
made by wise people and in good faith.
But the times have changed. Those provi-
sions have now become irrelevant. This
was mads clear by the results of the Gene-
ral Election, My party had a wide mandate
from the electorate on the issue of the aboli-
tion of privy purse and princely privileges.
Unfortunately, the rulers refused to see
change in the wind. If they,had seen it, per-
haps the passage of this law would have
been enacted long ago and they would have
received a better deal.

Now, I will not refer to the long and
tortuous negotiations which the Govern-
ment had with the princes. In fact, Govern-
ment wanted to abolish the privy purse and
privileges with their consent. But when
that consent was not forthcoming, there
was no other alternative except to do it
otherwise.

Sir, I would not like to refer to the
processes through which we have passed,
namely, how the Bill came up and it could
not become law in this House, how the
President issued a Proclamation, how it
was challenged in the Supreme Court and
turned down and how all these difficulties
arose. 1f the princes had acted with the
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same wisdom as they did at the time of
the framing of the Constitution, I think it
would have gone down to their credit.

Sir, the Bill does not provide for any
compensation, and rightly so. I have no
grievance against it. T think it is right that
the question of compensation should not
arise. But there is nothing wrong about
Men or about any group of men. It is the
conditions, it is the circumstances, it is
the environments that determine the cha-
racter of men. There is nothing evil about
the princes either as individuals or as
groups; nor are they angels. Some of them
played a noble part in helping to achieve
the integration of India, creating condi-
tions so that India could be constituted as
one unit. Others were not so {orthcom-
ing. But we need not go into the past his-
tory. They are our citizens And as the
Prime Minister said, some of them have
played a patriotic role. Now, what has to
be done to them? Sir, while the question
of compensation does not arise, yet they
are princes and their dependents who, if
not given any assistance in rehabilitating
themselves as honourable citizens may
prove harmful to the country, but if they
are properly treated, if they are given an
opportunity to transform themselves into
useful citizens of India to earn their living
and to serve the motherland, I think they
can be an asset, if not all of them, at least
quite a good section of them. Among
these princes, there are the poor princes.
There may be about 25 or 30 princes who
can be said to be very opulent. But the
others are just therecipients of meagre
allowances. I will tequest the Government
to pay special attention to the future of
these small Princes. While the bigger ones
among them may not need or get anything,
the small ones should be treated liberally.
At any rate, the Princes who have not
got reasonable resources may be given
rehabilitation allowance or rehabilitation
grant. Therc is nothing to debar the
Government from helping those who need
help to re-establish themselves as citizens
and not as Princes. 1 have reports that the
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Government are thinking on those lines
I bope and trust it will be done soon so
that this class of people, though notin
farge numbers, may be allowed to absorb
themselves into the normal order of citi-
zens. In particular the dependents of these
Princes who had not always been fairly
treated by the rulers or even afterwards
should be treated as an entity, and what-
ever help 1s to be given to them must be
given to them direct,

With these few word{ I commend this
measure for the acceptance of the House,

Wt o i (wew w29):
19, o7 797 78 faw @37 ¥ amy
faarud grar §, 3% T ww AT ¥
78 fagy ¥ fa=a1z @Y w@r a1 fs -
ol & fadft qf gY< 9% wlawre qare
&3 Siw |

g wfeass ¥ @ §9d uF
fagrearr ag Y & % warsiy & 3
Y at ¥ I AT F uaArsw #Ew
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F o 7q oiw &Y a5t & 93w gwRF
afage /- -
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Fay, aqr€ & 1

st fa<aty amt ;- - - faeA Oun
Fr Arqgdt &) gad @y O g9 A
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faw zw arex &, agr fadw whsd
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FTEAYT F WF A 50 AT %o AT
AgrgAT & A1 WE R, WY aF qiaar-
qIg & 47T F 3 AG 18 AT To
fag @it 3¢ 2 | wfr A% oF WX T
FY 62 gA17 %o i aq fag A1 @ §,
AT # fras &1 miaw 2 qQm|
94 garT ®c fag @7 ¥ &, wag ¥ ag
yma wifz F¥ 8 @@ 50 gFIT ®o
gifuw a@rFr @t aw foo 97 @ §
T 38 AT ITHT Bfwer Y 1 Arw
30 g7 wo fgw @ & M uw
Wiz Tar & fag 6 gL wo afgw
fem AT 73 81 & @ AT F wrAAT
|IET] F1 A7 T TF AT FT ATHET
wear g 5 gas ot faqofawre &
w7 § 7 w0 wTAr & FfEar @ o
g rfrmord N E P amr
qrd BT FATA FT 752 HAA 7 g9 A
g fF ma@ 3D wArf NwA ag
FATE FL1 T AFAT T AT AW F FIY
F[ A AZAA F FIA FAE AT AFK
frdY & qig wax wed faar & 919
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[ fazsa ami)
T geEr F A g g gwala @ a
ga grafq #7 ITAT FIT &1 a9 AT
g9 Sqar warsdl ¥ AT Er & IR

SFHl gw Aw & afgy f&q sar
arfedr |

A, T2 IT AAT IGT & gAR
gemifig fax ga¥ gaawdr A
fqay war & fawc g9 v 2
guIk Y 3717 g ¥ 3aF varfaay
FY TsraTar ® Iy & fao e
FAZT 1A Ag% § a5 Naqy g
e s o ZW gy & foe gard
FrEageEt § it ofF A TSI HY
qgTaqr 41 °7 | 99 AN AL @19
FIE AZY A1, FIF AqT ATGHT @A
¥ | (Interruptions) oY g agd qural
ara 74 &, F99 10 gy qfgsr &1 amA
2, afsa wwarT F @ ¥ gw oW
G Y T FY AT | T FAAEL AT
AT G ¥ ATFT AT gHF MT A
g & goq AoA1 Hf1 qeawer st faawl
gUN w7 G7 gw Ay ¥ wieq fRar ar
a1 yrfagT F UTHTET IF F FUAT
g1 | FZA & AT 78 ¢ % 7T 4g
qretaT 7Y 907 fF 4y fade geen
AT & ArT q, 1 g A1d A,
TAT & |

I F J3-98 AT 7 YA F
gee faar, Saat =, IFF foar
g5 a7, sasr fadwfawre e Ak
IAD GITT FT YU AFIFT @ |
GHIR MIIQE o917 73 oY & gy
g otz g 97 ¥ fadiar ¥ ywwAy
£ g3 F fagarat o 91 915 g9
TaT FEY g1t AT 9 v TATH F 3%
IAFT qIEEET T T@AT AT W WG
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g U ggg A gww fadw
FIF X waarA 47 g7 § TW Nfaa
q g WMT S gAAT FA AT ¥
FITATE LAY | 7 gIIRE §U A4
faat grer, gar grar AdY shaq, Tar
Fgr 1T & foF wenTqe w1 39 9@ &7
awaE faar garar v fa9 & v
g1 TEJAT 97 98 AST g Jar 97 | Tg
ar fawga  weargT @@y avg g g
for fast grer F e asz g a¥ ) Wi
&9 SAFT TG FET FT gH | gH A
§ Faq ggar & (9337 FAT 9@y g
f& gy Ny F13T AT & F Toq-
s FaAy g 1 gw I9 FAT A
fazare @ & fyaw gwE gq §
3T T F TATHT FT AT TT U
1 A9y gry faqr @, IAFr g9 A4
foar ar, avrg 37%  mwfaswe F1 gaq
forar ar oiT g4t 33 & a¥ gu wA"
& mig®<, A& fadr 9q, 3a% fadw-
faarz, 37 Mz &1 war, 77 90T
Afz 99 a3 f&3 1 @ g s
tag, gF q¥ gy @7 A g AR
dradt gardr 7 A fARarfasrd
AT TEA F T W WA F1 WY
grEdY g7 qT At A8y fadar

@gd @ Hwg, § g8 FyA
qrear g v s g AL gfgaar
¥ F9 Fdl qT g A UST AZTUOATH
T 3§ gHA HAAT § ag AI9HET &
SICIECIARS ICUIE AT BT B e (8
UATHT & 97F aTH AT T F1E
Jar gt 78 & ) W W aga &
qEIASAT W g AT G FT F6 & 1@
q¥ AT R g Ag wigw & fF uw
AT AT O QF sy ¥ a7 15
g TTar arfaw fawar av o sivg,
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ITF G A IAF A FHAQ AR,
wEd ¥ gy arer =afda § ML AN A
uF "igar A @ @ A ag sga@ N
fF galqE AR ¥ faq 3y ag
g3t 31 agr ax affeafs mraig
AT g qye #1 qicfeafa 1 qw F
forq wat gfgaar & Fw faar swar &
g1 qfefealfyar 9z &g qmEr o
aFaAT A7 |

Aaq ga gaws § B o oag faa
wqrar & IaFT F1§ A faQw ag F3a0)
qfefeafaar Tt & st 37 afcfeafam
1 qrar S0 Jfgy | ST FTOF
qHT 97 HT AT 98 OT Q7 797 § |
FUT AT @A A & A 190, g
T Afeqaq #t qXZ W qFd &, 99
ST1ET F A W@ dFd g | TZ S W
AT § S IQUTT  T9137 W@ 8§,
afwa ga F N AT F qUAF TG
I | AR QA AT, AT F A FG
M ¥ qer 3@ fag @ & aifF =g
AT ATZAT A 39 F1 A qrg A6
I qHFAr o7 | 7 faar #Y geafa
FY AT 1T T IFH U qAT Fg FT
agr gAr ST Tifgy, g9 29 # fawgm
TEq § | gw e S &Y 39 quawr v
At qia § fw ot fFQy &) 97 #5ig
qrafq AI3IW FT A1 IT § WS waay
¥ T ar FY AT A & g7 me)
FEgagar fag w@Er g Sawr gw
fadl 9H1T ¥ faQy F@A F fag Jaig
TR

MR. CHAIRMAN : Shri Dahyabhai
Patel

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Before you call him,
may we know at what time the Minister is

19 DEC, 1971]
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replying so that we can prepare ourselves
for the division ?

MR. CHAIRMAN : I have a long list.
I think the Minister should 1eply at about
12.30. You can arrange the length of
speeches accordingly,

SHRI DW IJENDRA LAL SEN GUPTA
(West Bengal) Please call us also

MR. CHAIRMAN : Please sit down.

SHRI DWIJENDRALAL SEN
GUPTA : I am situng down.

st &@lo o iR (I ¥IW) :
faezT Ja3dq, oF faae gi dfqgary

SHRI DAHYABHAI V. PATEL
(Gujarat) : 1 am never verbose nor I intend
to make any long speech,

MR. CHAIRMAN . It 1s not intended
for you.

SHRI DAHYABHAI V. PATEL:; More-
over, on this question I do not need to
make any long speech.

AN HON. MEMBER : Are you oppos-
ing the Bill ?

SHRI DAHYABHAI V. PATEL : 1
feel that I should oppose the Bill because I
feel that the Go vernment of India 1s going
back on an assurance that 1t has given and
an undertaking that 1t has underiaken very
solemnly. Government of India did this
with open eyes and to repudiate 1t unila-
terally 1s something which 1s not only
repugnant, but I think immoral too. That
1s the reason why 1 wish to oppose 1t.

Sir, there have been occasions when
many delicate matters have been resolved
by understanding and by negouiations. If
more than 500 Princes of this country
could be persuaded to surrender their
rights and their privileges and large
amount ot property which they were
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administering as despots, surely negoti-
ations about thewr rights and a few proper-
ties  could
with q

have  been
little more tact,
persuasion, and the
have been achreved

not achieved

carrted  on
a httle more
object could
Supposing 1t was
Then 1the <ovenants and
instiuments of accession 1n cach ase pro-
vides that at every generation the amount
that 1s patd as, what 1s called, privy purses
decreases  And 1n 4 few years, the amount
would have been practically reduced to
nothing. And what are we paylng them
today ? We are paying them a pittance of
something which 1s very much less than the
huge losses that your public sector under-
takings are incuriing every year So, this
could have been set night by other means
We do not try to do what 1s right in the
right way Suppose the decision to abolish
privy purses has to be taken because t e
governmen' feels very strongly about this.
Suppose the government feels that times are
changing and therefere the Princes shou d
fall in line with the changed circumstances
There are other ways of doing it The
manner n which this 1s sought to be done
15> not proper The Prirces should have
been persuaded to join and to sacrifice, as
they have doue before
ter, while moving the

e Prime Minis-
Bill, pointed out
that one of the Princes was actuallv iph.-
ing in the war, This only points out tlat
they can be called upon to make sauifices
whenever necessary It all depends on the
approach and the manner n which you
deal with the situation  After all just
unilaterally abolishing the privy purscs, I
do not think, 15 very right 1 remember
when the Kutch debate was taking place m
this House, Hon Minister Shn
was dealing with 1t

Chavan
He then said ‘‘We
have made a commitment which we must
honour” When I asked him “W hat
about your promise and commitments to
the Princes of India”, he sard that 1. was

a different matter One was commitment

before the international world and what
would be our reputation and name ® Ttis

1s an mnternal matter This was what he
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said  Sir, I am unable to understand this
logic that we can be dishonest, that we can
repudiate our commitments 1nside the
countiy, but we I ave to keep our commut-
ments and such things all right outude
Sit, 1 understard straightforward language
aud straightforward talk 1 wish this had
been done in this manner

SHRI N G GORAY (Maharashtra)
Str, may I point out to my friend that mn
spite of this agreement, we have taken
Cl adbet and we are going to take K. njara-
gode and all that ?

SHRIDAEYABHAI Y PATFL :Iam
vay glad tlat ny frierd savs this Tle
army 1s doing t*s duly whete some of tle
voliticians heve fo «d Jam very glad
akout that and I hope our axnmy wi'l centi-
nue to doits duty They need to be con-
gratulated fo1 that But that does not medn
that you can do thrngs dishcnestly 1 will
never put my hand and give my assent (o
this and I‘hope the hon. Members ot this
House would ponder over 1t for a few
m nutes and think whether 1t 1s right to do
it and whether 1t 1s right to do 1t at this
moment 7 Why should the Government
1 ave chosen this mon ent to do this at this
fime and in this manyer ?

Sir, tle Prime Minister i1s not here, 1
suppose the Law Minister will reply 1do
not know how the Law Minisier wili reply,
because, Sir, on the last B1l, 1 asked him
pomledly tluee or fcur umes the same
questton and le did not answer  You
arswer when st swits you and you don’t
answer when 1t does not suit you. That
medns you are right whether there 1s argu-
ment or whether there 1s justice or not If
that 1s tle attitude of the Government,
what else can 1 say ?

MR. CHAIRMAN Yes, Mr Vithal
Gadgil
SHRI VITHAL GADGIL (Maha-

rashtra): Mr  Chanmen, Su, 1 11s¢ to
support this Bill wholeheariedly,
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Sir, at the outset. I must recall that it
was 1 the New Dethi AICC of July 1967
that younger men is my party like Mr.
Mohan Dharia insisted on the inclusion of
the item in the 10-p>int Programme. Four
years and one clection later, their stand is
vindicated. I am sure Sir, they have added
a foot-note (o the history of our times.

Sir, I am of the opinion that this Bill
cannot be studied in isolation, because all
three amendments together form one single
whole. Sir, I am not one of those who,
in order to prove their radicalism, will talk
about confrontation between Parliament
and the Supreme Court. Yet, I must say,
I must concede, that it was the judgments
of the Supreme Court which were responsi-
ble for these three amendments.

SHRIMATI YASHODA REDDY
Correct.

SHRI VITHAL GADGIL : Sir, in the
Golak Nath case, after overruling their
previous judgments, they practically froze
the Consutution; by their judgment in the
Bank Nationalisation case, again over-
ruling a series of cases spread over twenty
years, they negatived the Forth Amend-
ment; and, 1n the Princes’ case, they over-
ruled their own deciston, given one year
earlier 1n the Dholpur Maharaja’s case,
and helped perpetuation of an order and
an insutuilon based on birth and inheri-
tance. This is the salient fact that their
own judgments have been overruled and
new judgments given.

Sir, when Iwasa student of law, I
was told that consistency and certainty
are the hallmarks of judicial process. But.
today, we do not know whether what the
Supreme Court decides today will not be
upset tomorrow. [ am tempted to say
what was said about the judgments of
the Supreme Court of America that the
“judgments of our Supreme Court are like
a railway ticket, valid for this day and
by this train only”. Sir, in such a situa-
tion, when the courts change their veiws,
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can’t the people change their views and
their Constitution ? Sir, this Bill 1s again
criticised by 1eference to two or three
points which I would like to deal with.
The first is this : What is the issue
involved ? If I may say so, Sir, the issue in
the first amendment was this : When the
Golak Nath Case decision was given, the
first man to react to it was my I late friend,
Shri Nath Pai, who immediately brought
forward a Bii! to restore the severeignty
of Parliament to itself and, if I may say
so, Sir, the issue in the first amendment
was whether Nath or Golak Nath; in the
second amendment, the issue was, if I may
say so, whether compensation for the few
or emancipatiun of the many; and, Sir, in
this Bill, if 1 may bérrow the words of our
Prime Minister, the issue is whether men
or Maharajas ?

AN HON. MEMBER : Quite right.

11 Ao M.

SHRI VITHAL GADGIL: These are
the 1ssues which the House ought to deal
with. The Bills are criticized firstly by
saying that others also have privileges.
Parucularly, reference is made to the
Ministers. I do not hold a brief for the
Muinisters. But one must not forget that
whatever privileges they enjoy, they are
referrable to some office; they are limited
for five years. And they are elected by
the people. They represent the people.
But there 1s no time-limit on the privileges
enjoyed by these princes. They are not
referrable to any public function that they
perform. And whom do they represent ?
They represent none except perhaps them-
selves.

’

1

Then, again, Sir, it is said that we are
guilty of breach of promise. Mr, Chengal-
varoyan has ably answered those criticisms.
The Constitution, which embodies this
promise —that very Constitution—gives a
promise to millions of our people, which is
embodied in the Preamble that “We, the
people of India . . . give to ourselves this
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Constitution . . .” to establish Equality of
status. What is the equality of status
here ? Princes pay no customs duty, no
water charges, no electricity, no income-
tax. The lowest in the land can sue and
prosecute the highest in the land. But if
you want to take such action against the
tiniest of princes, you must obtain the
permission of the Central Government.

Sit, I feel so long as these privileges
continue, you have to read some of the
articles differently there is some kind of
invisible clause. For examplc, in Article
14: “The State shall not deny to any
person equality before the law . . ."” (except
princes). See Article 15 : *The State
shall not discriminate against any citizen
on grounds only of religion, race, caste,
sex, place of birth or any of them”. . ..
(except in favour of princes). W:th these
privileges, we have a kind of Animal Farm
—a George Orwellian situation—all men
are equal but some are more equal than
the others. Sir, there is, therefore, perfect
justification for bringing forward this Bill.
As Mr. Chengalvaroyan has stated, under
the international law, all treaties are
subject to the doctrine—rebus sic stantibu.
A number of illustrations can be given.
For example, the treaty of Lussane was
terminated on the basis of this doctrine
The International Court, in various deci-
sions—for example, Freezone of Upper
Savoy—has recognized this doctrine. So,
even on legal and techhical grounds, my
submission is that the Government is per-
fectly justified

Then, again, it is said—I referred to it
earlier—that we are guilty of breach of
promuse. I said that the treaty must be
studied in the context of the situation
which obtained when treaty was entered
into. Why were the treaties entered into ?
I would like to quote from the words of
Sardar Vallabhbhai Patel. This is what he
said :

‘“,..some of the rulers did wish to
exercise their technical right to declare
independence and others to join the
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neighbouring Dominion. . ..Our failure”
to honour these obligations *‘. . .would
seriously prejudice the stabilisation of
the new order.”

This was the reason given. The security
of our land was threatened at that time.
Sir, the ways of Providence are inscrut-
able. The irony of history is that these
privileges are being abolished ata time
when again the integrity of our mother-
land is threatened ! ... (Jnterruptions).
What better case can you have of poetic
justice ?

Therefore, 1 support this measure from
all points of view,

Lastly, Sir, may I appeal to the the
House in a particular way ? Last year the
same Bill was brought. It was lost by a
fraction of a vote. I appeal to all sections
of the House to attone for that technical
lapse by passing this Bill unanimously
and unreservedly . . .

(Interruptions)

Lastly, Sir, permit me to strike a per-
sonal note. Sir, when this Constitution
was framed, my father was a Member of
this Parliament and of the Constituent
Assembly. And it was his Ministry, the
Ministry of Works, Mines and Power,
that opposed the idea of market value.
I am proud today, I became a Mem-
ber of this House only seven months back.
I consider it my privilege, my fortune
that I am present in this House when the
original intentions of the Constitution-
makers are being restored. In that sense,
1 have a feeling that I am fulfilling a
filial obligation.

SHRI BHUPESH GUPTA :
Bengal) : Like father, like son.

(West

N gea smr (fage) s,
e & dmaT FIF #wT ST fae
TqT 8, § 997 @RI FIAT g aR
WAaE A g 3 F @ dew &
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sf<d fear arg & F1Emg, AIPEE &
Faral F1 gAT fFAr a1 @ & 1
gu {99 sqavay F1 @A FIE F T
FYLWS, qT UF WA qqeAT §
T gq smaeaT &1 fggea & weal
aga afgar & @ {1 a1 =rfgd ar )

97 fgrgeard & oY AT S H
HEAWEA g7 A1 ar IegiA 5T La
USAT HErUSAH 1 gafag qEr q
o fosar 2@ qrfed T ST AGTUSAT
I O F &7 A HA FL qF R
Afaq s ot g8 sAIEAT IR W
& w73 IEIfAE IWFUT & | 19 W1
# ForEr F1 dErg agr a1 @A,
W & AT 99 T T AW FAU
2 1 AIATEY F fAT R W@ ¥, q49 3@
gug ¥ ST HUSAT WA F qy
&2 § F7a1 faames srard &1 q9r8
g H gE WA B9 INT FY-
fagz ardf fgrgear A gD & fag
a8 W 91 M fgegearT 1 qar Fv
CICERCUE

SHRI NAWAL KISHORE (Uttar
Pradesh) : Something against . . .

st gT= warz: f53 7 sfag =,

SHRI BHUPESH GUPTA : If the
Treasury Benches are interested, they can
chair him up.

(Interruption by Shri C. D. Pande)

MR. CHAIRMAN : Mr. C. D. Pande,
please let him proceed. Mr. Suraj Prasad,
Please go on.

SHRI BHUPESH GUPTA : Sir, Mr.
C. D. Pande may not be a born prince but
he is a contemplated prince.
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»iY St AT WYY (TISTRAT) ¢
sAaq, ot q17 AT 936 F @ §
qg 1T § |

(Interruptions)

st gIN AW ;AT T AN F
QfFY | F769 FT 1 ¥ gag 7/ §
A EAT A | WTIH( A7 A qqrE F
qIT T |

(Interruptions)

AFFgw A & a7 AWy

F AQIS AL IT @Y I qg i Sy

T A fatar srag ¥ @ A faw
AT WG F "iwEr fadr @ g9
9T AT FI Fq9AT FI 45 HiHTEAT
9N fF gaN ¥ T N oguifg F
G-I T N FGIUAHT TV 7Y
gard T fzar S qfFq ow
fafax gzar S@ awg g€ Wi e
eIl ¥ WY UF WA §3
faar war @ik saF fdrad ok
fadrarfaar fay oy

Saq, WA S FW fHar 97 @}
SuF1 aga afgy fear srar ar Wi §
qurT w3 St & g@ famie ¥ faega
agAd § fF g geml ¥ mwaA @
AT AGIUNHT F1 GH $7 & fany
ar gat aO%F wfeqare far a3 )
qfzawt g% 3@ @ & fag aga @
f Tra AgrUSITHY B gy wIw FAar
F AN H gaFr fag ser faar mr,
afea fgrgearT & wegeal WA &
afer ¥ 3951 firdt oF wmea fEar
W g, 97 fadrfast gara fadr
Sr @) & A Tfag @@ @ a3
fady &1 1€ mrafa g0 1A =rfgd
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Fgr 9T o1 ez amrg 92 &
@ ¥ AT 941 Fgar ar fF 3§ F9A
F w0y ¥ fgegeaa F WL UNT
gl § AT @1 3% g A, A
FUTEY A, S FIH §T &, ITH
IeeyT frar @r W@ &\ AT FEFAT
ag & & argar, IHUAET, 4§ TAAT
Mt g FAAC TG AT T AWEA H
fr fregeara & afawr & fegem @
gq 15 aAT T | FIA ¥ AIHA g9
#1£ qUAT ¥ ) w1 e rq fAdaa
i 1% afwe e fadisre adr &)
Ig GAT 91 CAES gAT 9T ag TR
=g qrax 7 w9A & 5 oW A1FF gu
EutEes 1T UG I A MK THHT
#§ 7z ar, g a1 fedy af @ &
R &1 S o fzar s,
¥fpT 99 9T TFAW 3G A AN,
a1y 2o & fawar wer FqAm Al
TN FFUATA FY FT I IIAT AT
wgr wguam, fgrgeara A aww
yfsfeed a7 ATHIT &1 @A AT AT
ITHRY FAAT FIX T JAFT ALAT  GHT
A, fegeara ¥ 1 W qrgd g9
FM @1 9AT 1 F1gA F gAfaF g
& o7 gFdl &, ST 9T FH FAM@AT AT
agar g, afea U ggrad s e
®1 ag A& F arg safisre 9 #3, 4T
fedt AT argar ga FT @ IAIL
@ & & fqy Fa7 ggwa ¥ qe-
[ JAT 9y ) fgrgFarT R wFe AR
AfFe sarg fadiaeg At @ aw3 §
@far @ aw@ F1 N F&
fergram & sttt & Wiy Ifaq ady
frar war safa & gw AT A e
f& saY &Y afgara ¥ T arF faa) w4y,
ot qfagm N @ gE N AN
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df {5 fgrgrama & wwae 593 faars
qIATT ST AA 1 Fg A, IAH Ay
faardr & & uX wgraany & qre
T W@ Y, Y §A9T HIT T@IA 9 &
AN IAFT AN F AT G AT FT
I7% gy A% 93 @ 9, Afwq fgegEam
F FAqr Ia% faars sErs gsig q
AR A ag g o deaard
faet agr ar@ gom AT ag gagwafy &
qra gaT |l QET g@ § waT &8
7g ¢ % 73 917 sFuwmw ¥ faamw
A E guwAr § fFoag a8, 47
FFUWMAT Tod § AR z@ifag fgag-
QAT A ag 2631 gfgwra gamiad
fadas atm ar wgr 3 fgegear &
THTR T FT FILT F GIEA QAT
T@q F1 48 91 999 fFar A, F 39
FTEMT FWIE | @A aE 3§35
AT qg Fed ¢ fF q¥ 347 N Frar
a1 Y 98 A A 9w, 9 F0g
AT ASAT AgRIarA F1 faaar
& 120 39 & QU 7 YA ASTAATHY
FQF #@ AT fggeara ¥ fam
FFTE | 9= FUS F fgarg § 20 qw
qUE AW AT gAT | gW T4 uF
AT WY & fgrgram 718 qF ar
FR@EAT @a gFy o fagy 10, 5
gATT AW F1 17 faer qFar 91, oF
at 705 w9t ¥ g fgegeara & w8
Afaat & g @qr qwy F foay feg-
ara FT qrEl UST SHT B faArs g
qEAT 41 | TF AT T ¥ fargeaey
qIam TH DT NI ogEar o
f9a% agr €1 I&1Q faz gwdy €1
q 378 9T Agar g 5 owiw IR
Y, 919 FUT &A1 F1E H)Hg
AT R FAT ¢ AU Y F1 K9T I
AT I A1 1A J W ARG T A
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T I31d 1 HAT WA 41 KI\G IARN
AT § &1 g fagre ¥ 3w ww q@r
AT A & 7 A1g wed) o Wi faad
FITW g WA AT IR g T
& |1 I 0T AMERTA & 1Y W ©
g1 ST% fag g7 &1 %1% a9 agl
g | TIY FY FTHT GWEAT T AT IEGS
q9 15T JF37 @rE Arg a1 uq g f®
S ST AT VT A AT AT IL TG FT
nqAT o fawt fAqig F3T & 1 HIT "Q@A
FY F10T G AT &@gAT 9 =q9
ATZT ST DI FHT AT ST AT G0
g faredr £ a1 Iq 9T ;AT HI FT
TF TG GIAT HIET &G & AT WA
AT 1 A% @HA Al 'GT @)
F1 997 A8 & ambF 4g a1 FA@1 N
ST qT 49 g1 A g fq7ga gHar
Tl 5T & ISl qEe AT g SS9
F fqT A1, a1 UG I 1§ *ad
g g, WiFT (ggEA@E FT IANT &
fau sg &1 8t Fwa g1 35 FUS
A B AT IAELHE AT § T SHEI
a1 A A1 g | zafay g9 a%@
F 937 & F1E F10T {grgEa@ & weax
Agr g I A FgT % ag I
facge #AfdF &, @ q@ & ¥
AgT FAT AWGI AL WIT @A g
qgAT Argar g s 9q ana 1 Fgi ¥
waf® fgegeard & g7 war agrAsmHl
q AT F ATE FAE &1 HIT GATAT
¥ @, q9ar & Mgt FAE & 99
QAT GAAT A AT HI T AT
FIT 9 ITHT 799 LHAIATAA 9 @F
W T | SY A9 T_A Ig 41 Agl
g fwar & & wgwr ag wW
agr &<Ar Fifgy a1, g wAfas w5
g ag FW faege w@q AT HAT
3g ag & fHar | I gug ¥ &
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FIT FT I ¥, Iq GAT 4T WIT HIF
IZ Y, 99 AT I @A Alwd
oA WF 59 ag H A7 fgegEana &
HIT AT & a1 g9 g@ giar g )

=t &o ®o q¥r (3ITH@r) : AN
Fgurswarg s f6 we quae w@r

g

S FIW qa1T : g T AfET Y
19 AT 19 T &, &N Q1 eqqEqT F
T 919 W €, UF =4fFd #r 97 §F
gagaad & i § wfsa fgrgrana
& 10T G USAF HIASAT & F 74T
FMEF QA AT fF AT T SFaar
FTE @R 1 Q& ag qgAT Tgar g
fFz@taa & qra g1 «14 & arg @
FT ITEI qHIA FIIIIX AT &
STt | Far ag 9@ @ Adr g fw
q2A ¥ ST ATV 0 g fqF @wgQ
F HIT A HHT a1 g g AR
ITY IART FATU =47 fHwar wrar
3, SIF wrg gard dEr qHT
fSraal 98 9.7 9%d g A S9Y FATE
FT TFJ §, SAF QT AAT AT @A
faag f¥ ag amaa sa0 g, ar @
fasr & 1@ ST qA F Qg W 9TH
AT FAT 981¢ g2 q3AT\ Q&7 § A8y
auNAT | 3EiaY §U Sgar § fe Afq-
FAT T 927 a7 fF@ a<g &1 wifus
N3 93 FT 3T I3 &I IAWAT §
facga worq awwar ¢ W H qwrar
g f% ag anrea g1 srar =gy |

AN H UF I WY FFAT
g | uw "R g R s & W
9T &1 AgT 3, AT HrEr FT 9T Grar
Y gEYl a1 FS | FE W FT A%
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g gy & wit at gaar & {Far @
wgr & fr fyd) oF @arq v @r &
2 gz wosl @A & axivd Adr
grar g

sftadq, @7 ¥ § a8 FETr g
gfe g fad & wgT & garfasr 34
% grgeg | FIE @1F qragrT Jg g,
F1E wragrd A8 & 1 Fq7 frar srgar
wiga A4r & 1 7% fqg gwamr a3
FIX T @ga1 @r g fFaar 3@ ag
F1§ adr qrAar | & gAT g & avwe
¥ $% qrIda A  {5aF gafas O
faqar & qs7 AT AT IFFT IFAT &
&0 faar =X faqar & &er
Igar sqAT & sgyrar fRam, '@ awg
F wedtfqd & AT 9T garfad
W qg & A & gawarg i ag
ara fasge worm g 1 gefasn fa|
g & faw) mft gEd gsdigd
gfagry gmgT &1 qrg fFar g, =@
gfqarm daea % gafas gmfas
2Y FT FIE T3 AFY IST | AT FI
fNag F AT YA A1AT §, GIHIT FY
draa Fr wfT adar g f5 e wgr-
YR F GANRAT T F qeaeq 7 ag
a1 &@ »feqare FTA § 1w garfasr
feq arg & faq ! scarare & fag, gen
F fag, 2w & a9 agard F faq
¥ Trar wgrUST F9 a7 § ) fgegeam
Furad fg@as WA @y uar
QAT AAST FT G WP Y, 97
Az € W X Al qg wAS| T Arg 2
W@ A, F VT 95 @ F a1 T Tsw
AGUAT AAST FT AL WA @
gatfastr foa ata & fag | #ar 3w &
arg 1gard & fag gmrfas Zr ¢
zafag aer wama § f5 gorfasar 33
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F1E arT & A g gwdr g1 A AW
#gal 2 f% ag sediear waied aw
g1 AT & oS TIA7 Argan g 5w
qIUSATHT F Qg FIHE g9 AT §
oI AeHT § MT 3@ ga-T AWK
AW & 9 9T T AT Nfawarsy &1
aFd § F8fAY ZAFT gF dar o gur-
fastr 37 &1 997 IarAT A& AfRT )
A g5 & Ay & g9 faw &7 @A
FTAT § |

SHRI N G. GORAY : Sir, 1 would
Iike to point out that having passed the
Twenty-Fifth Amending Bill yesterday this
Bill 1s only a sequel to what we have dong
yesterday. It isa consequential legislation.
The Prime Minister 1n her speech very app-
ropriately pointed out that we are just now
in the midst of war, a crisis, and she fur-
ther pomnted out that when we are fighting
on the western front and on the eastern
front, the bullets of the enemy do not
distinguish between a poor man and a rich
man, a prince or a pauper. Sir, I would
like to go a little further and point out that
after all, what 1s the veason that we are
engaged in this war It is because there are
certatn values involved 1n this war and those
values were yesterday defined as democracy,
socialism and secularism. Had not the Ban-
gla Desh leaders subscribed to these values
I do not think that we would have asked
our armies to fight for them simply beca-
use they had risen 1n revolit against Islama-
bad It 1s because they are fighting for cert-
aln values and because those values are such
that we share them with them that we are
staking even onr fortune and we are fight-
ng side by side with them Therefore, Sir,
when we are considering this Bill, I would
like to emphasize this fact that this is a
part of the whole scheme of progress to
eqalitarian society that we want to estab-
Iish 1n this country, Sir, yesterday I did
not geta chance to speak. There were so
many people who referred to Fundamental
Rights and to Directive Principles. I take
this opportunity to point out that perhaps
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it is our Constitution alone 1n all the
Constitutions of the world which
in its preamble has used the words

‘social justice’ as one of the aims. It is not
only equality, liberty, fraternity but also
social justice. What does this social just-
ice mean ? Social justice means that there
will be an eqalitarian society and Tam
one of those who hold that if our Consti-
tution is correctly interpreted, it 1s not
necessary again and again to say that we
want to establish a democratic socialist
society in India. The whole concept 1s em-
bedded in the Constitution mn the preamble,
in the Fundamental Rights, in the Directive
Principles. And I am really glad that today
we are fulfilling one of the obligations that
have been put on wus by the Directive
Principles Sir, I am one of those who hold
that the Directive Principles and the
Fundamental Rights must be read together

The Directive Principles really are the
sustenance of the Fundamental Rights If
the Fundamental Rights are to be divorced
from the Directive Principles, the Funda-
mental Rights will
flowers without any roots in the soil of
this country. So when this particular
amendment 1s being moved and this House
1s asked to accept it I have no doubt in my
mind that 1t 1s only in pursuance of the
very vital & very sincere commitments that
we have made to the Indian nation, to the

Indian people Sir, many times it is being
pointed out that there was a contract with
the Princes On this point on the last occa-
sion also I had spoken and at that time 1
had the opportunitv to state that i1f vou
really go into the historv you will find that
the Princely Order was created by the British
with an ulterior motive and they had made
no bones about it. Manv historians have
stated that this Order was created bv the
British as a bulwark against the rising tide
of nationalism. When today nationalism
has become triumphant and when from nat-
ionalism we ars moving towards fuller de-

become like paper

mocracy, socialism and an equalitartan socte*

ty, is 1t right, does 1t stand to reason to say
that the Princely Order should not be
touched ? My friend, Mr. Dahyabhai Patel
referred (o the contract that we had with
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the Princes and said that we must not go
back on our word. I have great respect for
Mr Dahyabhat Patel but I would like to
say, 1f we had a contract with the Princes,
had we not a contract with the people of
India. What is the contract ? And this con-
tract with the people of India has been
stressed again and again and again by all
the parties including his own party, and the
contract is garibr hatao. 1t 1s not the slogan
only of the ruling party, May he that
they used these words, but I think that this
particular slogan belongs to all the parties.
1t 15 anational slogan, and if we cannot do
awav with poverty, let us at least do away
with nequality When we can move
towards that

st wgrET a@wi (34T 93W) ¢
aqgr &1 AT 3T

s g0 Wro MR : AUET F AT
23 1 This is not something to be dist-
ributed I thought that my friend Tyagi
had a maturer rdea of distribution It s
not that we take something away from the
princes and give five rupees to each Mem-
ber of Parhament, or somebody waiting
outside. This 1s not the 1dea. The idea 1s
that something which has become patently
an anachronism, something that needs to be
removed, 1s being removed, and therefore
I would like to say that nobody should
really oppose this Bill. 1 am glad to find
that the representative of the Jana Sangh
has said that they are supporting this Bill
This is a sign of the times, there 1sa
compulsion and people are feeling that
compulsion. 1T would remind this House
of a very meaningful saying mn Sanskrit.
The sayimng 1s :

Vikrite karun kim ankushe vivadaha

It means when you have sold the eleph-
ant and the price has been agreed upon,
why do you fight over or haggle over the
prod, over the ankush ? After all, you have
sold the elephant by the Bill yesterday.!
would like to ask my friends sitting here
who are perhaps thinking of opposing this
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Bill that, after all, when this House has
passed yesterdav the Twenty-fifth Cons-
titution (Amendment) Bill, what 15 the
use of talking about this here. I really was
of the opinion that this Bill was not at all
necessary when you have passed the other
Bill. because that is all-inclusive, and you
could have done away with all the princely
privilezes and other thines by simply say-
ing that there was a nexus between what
we are going to do and the Directive
Principles and therefore we are doing away
with all these privileges.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : The Supreme Court would
again have challenged it in that case.

SHRI N. G GORAY : Therefore 1
would say there stould be no debate on
this at all Tt is something which is conse-
quential and it follows from what we did
vesterday. If you want to be logical, there
is no other way except passing this Bill
wholeheartedly. But therc is ore thing that
T would like to stress. Yesterday alco, ©'r,
when we passed the Twenty-fifth Cons'itu-
tion (Amendment) Bill, there were people
who asked : what about the other Funda-
mental Rights ? Therefore, some of the
amendments were moved. And today also
my friend Rajnarain jiis going to move
an amendment which says that it is all
right that you are abolishing the princely
order, but you have not said anything
about compensation. Whether yon call it
compensation or whether you call it
amount, as somebody said it was a legal
term full of meaning, T would like to ask
what is it in your mind Will the Prime
Minister or the Law Minister who is going
to Took after this Bill kindly get up and tell
us how you are going to compensate the
princes ? Ts there any idea of compensating
them ? Ts the compensation going to be a
very substantial amount ?

SHRT MAHAVIR TYAGI : Compensa-
tion will go against the spirit of the Bill.

SHRI N.G. GORAY : If you do 1hat,
then T would say that this will rebel against
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the spirit of the Bill that we passed yester-
day, and it goes against the spirit of the
assurance that you have given to the people.
People do not want this compensation. I was
surprised that my friend, Mr. Jain, showed
such solicitude for the princes He said
that we mnst consider their case. Sir, when
we know that there are lakhs of unemploy-
ed people and when we admit that it is not
possible to give them emplovment, that it
is not possible to give them anv susten-
ance at all, is it at all necessary to point
out in this House that the case of the
princes also should he considered 7 Sir, T
am not against giving some rehabhilitation
allowance to some of those who really
have nothing. Let these things be examined,
but there are Princes who have so much
propertv that if you want to compensate
some Princes, give them sustenance. vou
can take away from those who have got
more than enough and give sustenance to
those who have nothing Let there not be
anv barden on the exchequer at all. There-
fore, T would sav that the Law Minister
or the Prime Minister should be good
enough either to explain what their idea of
compensation is or they should accept the
amendment which is likely to be moved.
Thank you

SHRI AKBAR AIl KHAN : Mr.
Chairman, Sir, I commend the Bill for the
accepiance of t' e House. As bas Feen said
by the hon. Prime Mirister, this motion
has been fully supported and very ably
supported bv my hon. fr ends, Mr. Jain,
Mr. Goray and Mr. Chengalvaroyan. 1 do
not think there is much to be said on that
score. Why T requrested that the floor be
given to me 1s this. Notwithstanding what
my friend, Mr. Goray. has said. I feel
there are depcndants and  particularly
employecs tn a large number who have
been depending on the privy purses. the
budget of the Nisam was called for and it
was found that 95 per cent was spent on
employees and other thinks. I want the
Government not only to 1ake those relat-
ives who are dependants but also others
who are in their employ.
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DR. BHAI MAHAVIR (Delhi): Just one
clarification. If 95 per cent of it is for the
employees, how does Nawab Saheb supp-
ort the abolition of the privy purse at
all?

SHRI AKBAR ALI KHAN In
principle I support it. After the declara-
tion that we are all equal, I do not want
.that all these things which are absolutely
outdated should continue in principle.
At the same time, for those people who
are dependant on them and in view of the
large unemployment, there should be some
provision for them. Otherwise, there will
be further unemployment,

st fadea awt : & ag widgar s+
WEFdod 3y qrg @ Hws
fFT @9 g W) flar d g
FAT 1T |

Y wFaT "W @A 0 JFrA
AR GHY A WH ZY FHEAT @Y
TaT |

You are living in the old days.

SHRI A. P. CHATTERJEE (West
Bengal): What is the amount of your
privy purse ?

SHRI AKBAR ALI KHAN: I know
that when my friend, Mr, Chatterjee, has
nothing substantial, he indugles in frivoli-
ties. Government abolishing therr privi-
leges is perfectly right. Goveinment
abolishing the privy purses in the existing
circumstances is perfectly legitimale.
There are changed circumstances, but I
want that some thought should be given
not only to the relatives and dependants,
but also to the other empleyees who are
in such a large number. After the abolition
of privy purses, they will all be
unemployed. This is a matter to which
the Government should give some
consideration.
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One word more. It has been rightly
said that the Ru'cr of my State under the
grip of a coteri of Ittahadul Musalmins
did not behave as he should have. 1 may
tell you that people of all communities
had suff:red. It was only acoterie which
kept him captive more or less and he
was und r their guidance When you talk
of that, please do not forget the millions
who did not support the attitnde that he
took. With these words, T hope the
Government will give consideration to
what T have said.

SHRI NIREN GHOSH (West Bengal) :
Sir, naturally at this time the debate is
not raising that much dust and straw as
we did last time. . .

First of all, I would say that the Prime
Minister referred to Bangla Desh in her
speech. T would only like to recall the
words of Mr. Tajuddin Ahmed in this
connection. He has asserted the right of
self determinration of Fast Bengal. That
is the premise upon which that is being
done. And of course, democracy is also
involved. And we do not know how the
Chinese Government could forget this
essential component part of the situation,
not only the atrocities committed: and an
oppressed nation has the inherent right to
self-determination, to national freedom,
That being so, they exercised their right,
and it is the duty of all democrats, of all
communities of all socialist governments
to support it unconditionally. We cannot
understand the attitude of the Chinese
Government in this connection,

Sir, this measure is a long-delayed
measure. In fact, what should have been
done by the people in 1947 is partially
being sought to be done now, because at
that time the Tndian people were fighting
for freedom and certainly they wanted to
abolish the princes, they wanted the
elimination of all imperialist interests,
their capital, their banking and everything,
and they wanfed also to abolish the
zamindari and give land to the tillers
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freelv and without any compensation
being paird to the land owners Nothing
was done The people were prepared.
There was the naval mutiny, and there
were rebellions 1n the various m htary
barracks But evervthing was made to
come down, and all the purpoce that our
freedom struggle was to have served, that
remained, and we are carrying on with
that legacy and fifty crores of our people
are making penance for the sm» that we
committed at that time

Now, I would say that the Piime
Minister said that 1t should change non-
violently and peacefully T per<onallv find
it a hittle bit difficult to agree with her on
this point Here are crying contradic-
tions. The Anti-Monopoly Act 1s there
but the monopolies grow, the zamindar
was abolished but the concentration of
land remains and the landlords giow
Untouchability 1s abolished but uitoucha-
bility remams And 1 do not know If
even after the abolition of the Princely
Order, the princes will go because even
now, 1n the Telephone directory, 1t 1s
written “Sir Biren Mukherjee”.  ‘Sir’
has been aholished but the telephone
directory says ““Sir Biren Mukherjee”

AN HON MEMBER It 1s a mistake

SHRI NIREN GHOSH That s the
thing, and 1t 1s continuing

Now Sir, all this deadwood and dead
weight be abolished completely and all
their properties also be taken over That
1s what a democratic revolution 1s meant
for This 1s simply abdblition of the privy
purses and privileges If democracy 1s to
gain roots in the soil of India firmly, then
not only should the Princely Order be
abolished but thetr property also should
be taken over It 1s dead wood, blocking
the path of piogress and democracy As
monopolies are rotting, as landlords are
rotting, similarly they will also be rotting
If all these were abolished and swept clean
at one stroke India today would have
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been a different India 1t would have
been a mighty democratic State almost
equal to Chma m the comty of
natrons

As everybody knows, our House had a
jole to play We passed a non official
Resolution m this House  We brought the
House to the fore, rather I should say that
we compelled the Government 1n a sense
to bring forward this measure There was
no other go  Now they say that 1t should
be done 1n a non violent and peaceful
way I think this Government has no
right to use those words because the people
in mv State are suffering at the hands of
this Government for murders that are
taking place there Are these noun-violent
murders ?  Are these lootings, arson,
killings and murders of my people that 1s
being done 1s being done 1n a non violent
way ? Ido not know, Tt s for this
Govetnment to clarify Anyway, every
step that contributes towards the forward
miich rightly our Party would unhesita-
tingly support. In that sense we extend
our support to this measure But we still
mamtain that even this step would not
make them meek Even with their pro-
perties and privileges abolished with their
obscurantist 1deals they will continue to
block the path of progress and democracy
Therefore, we are not statisfied with what
the Bl contemplates Tn fact, all their
ptoperties should have been expropriated
because 1t 1s the blood money of the Indian
peoples that has been transformed into the
properties of Princes. That money should
have come to the people, 1t should not
rematn with them

Lastlv, Sir, this Bill 1s silent on the
question of compensation Whatever the
name, as transitional arrangement some-
thing wili be given  What 1s that some-
thing ? Thetefore, the Government has
kept the option clear, open That 1s
wrong This House was definitely of
opinion that not a single naya paisa should
be given to them

SHRI M N KAUL (Nominated)
Option 1s kept open
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SHRI NIREN GHOSH : Not a single
paisa should be given to them in any form
because that would betray the trust of
the people. That would betray the spirit
of the Resolutions that we passad in this
House. The attitude of the Government
would be judged by the attitude it takes
on this very question. While the Govern-
ment are trying to seat these Princes over
the 55 crores of people, our crores and
crores remain unemployed and starving.
And it is their blood money that is now
the Princes’ property., On this question
you will be tested. If you take a correct,
ruthless attitude, then that would bea
step forward, that would be setting a
precedent. On the question of abolition
of landlordism, abolishing the Purses and
making the peasantry what is should, the
peasant proprietors and owners of their
own land, you will be tested. It may be
that only small sums are involved. If you
give them any compensation, the sums
involved may not be very great. But the
question of attitude is very important in
this matter and this Government will be
judged by the steps they take in this
regard. So, I would request Mr. Gokhale
to make it clear to the House why they
are silent on this point and what the
Government wants to do in future. Or,
they should accept the amendment that we
have placed before the House. I have
placed an amendment, Mr. Rajnarain has
also placed an amendment. These two
amendments are almost the same. So, I
think the sincerity of the Government
would be tested on this very question, not
on the question of this Bill which wasa
foregone conclusion after the House passed
Resolution almost two years back. So, with
these words, 1 would request the Govern-
ment not to indulge in platitudinous words
and side-track the issue by talking of
peaceful change, non-violence and all that,
but come straight to the brass tacks and
give a clear :nkling of their mind to the
House and to the country at large.

*SHRI S. SIVAPRAKASAM (Tamil
Nadu): Mr. Chairman, [ would like to say

*Origign‘al speech in Tamil.
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a few words in support of the Constitution
(Twenty-sixth  Amendment) Bill, 1971
which seeks to abolish the privy purses
and privileges of the Princes.

Today’s world is in pursuit of know-
ledge and seeks to remove illitracy. This
world which once upon
ruled by Kings is now ruled by the
people. In the civilised countries
also monarchies have been abolished and
the Democracy is prospering there.

a time was

Our country is a democratic
country. In this country, [ think
it is shameful to find Princes existing like
dolls. What are these rulers doing ? In a
society where the people work hard, what
is the use of these Princes ? In our coun-
try they do nothing. They merely lead a
life of laziness and luxury without doing
any work. Is it fair on the part of the
princes to live like this without doing any
work when crores of people are earning
their bread through hard work.

Twenty-fis ¢ years have passed since we
attained independence and set up rule by
the people. Even now, the princes do not
try to live by their own hard work. They
still want to lead alazy and luxurious
life.

“Shri Bharathidasan was the greatest
revolutionary poet in Tamil Nadu in the
Twentieth Century, While speaking on
the princes, he has stated like this :

‘‘Pachairatham Parimari
Saliyatha Varuvayum
Thanthadevar ?

Intha Nattai
Udaiyathaga

Avarellam Inthaneram Eliyaga Muya-
laga Irukkinrargal ;

Emantha Kalathil Etrankondone
Puliveshani Podugindran.

Pothumakkalku Puilalava Madhippe-
nam Tharugindrana 7

As stated above, these rulers ruled in
the past. Today even when thecy have
lost all their rights, they do not wish to
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abandon their life of luxury and easy-
going. Asthisisablot on a democratic
country, Government had brought forward
a Bill last year in this House to and the
privy purses and privileges of the Princes.
That Bill was defeated in this House. It
is not known whether the defeat was due
to the reason that the importance and
necessity of that Bill could not be under-
stood or for any other reason. We all
know that that Bill was defeated only in
this House and it had received wide
support in the Lok Sabha. During the last
elections, this issue was accorded much
importance, In Tami! Nadu, the D.M.K.
Party swept the polls as also the Congress
Party of Shrimati Indira Gandhi did in
the other States, Therefore, as a result of
this Bill, I am confident that the Privy
purses of the Princes which are a blot on
our country will be abolished.

The revolutiopary poet Bharathidasan
hes stated the following about the Princes:

“Vaaliya En Nannodu Ponnadaaga,

Vaaliya Naiperummakkal Urimaiyarn-
the Vellivapei Mannidaiye Vinveel-
thikolli  Vellvathupo! Thanithalum
Kodiya Aaatshi”!

In memory of such a great poet, the
people of Tamil Nadu had confidently
expected that the Government will issue a
postal stamp this year. But the decision
of the Government had greatly disappoin-
ted them and distressed the whole of Tamil
Nadu. I request that the Government
should change this decision in the matter
and at Jeast in the next yeara postal
stamp in memory of the revolulionary
poet shold be issued.,

At the time of the elections many
promises were given. I request the Govern-
ment to fulfil those promises expedi-
tiously. Lack of means, poverty and
unemployment the problems faced by our
people throughout our country, The
Government should make all efforts to
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solve these problems immediately, I
request the Government to see to it that in
our country poverty and other hardship
do not exist. This country should be a
Paradise on earth where all are treated
equal.

To conclude, I would like to quote a
great song from the revolutionary poet
which reflects the above ideal :

“Ellarkum Desam;
imaiyalam,

Ellarkum Uda-

Ellarkum Ella Urimaigalum Aaagu-
gave.

Ellarkum Kalvi Suhadaiam Vaain-
thiruga !

Ellarkum Nall Ithayam Porinthiruga .

Vallaikum Mattrulla Selvakkum

Nathudaimai !}

Vaaikkarisi
Po-Oliga !

Ennum Manappanmai

Villarkum Nalla Nuthal
Ellaikum

Mathai

Viduthalaiyam Fmay Manimurasam
Aaarpeeray!”

I have quoted this song from Bhara-
thidosan because it reflects the basic cul-
turc of Taml Nadu.

With these observations, I wish to state
that I wholcheartedly support the Consti-
tution (Twenty.sixth Amendment) Bill,
1971,

Thank you

it witeray ot (fagre) © mqdrg
Jydia wgRa, § w9 fadas o) Ay
arfg s g1 aga 3@ W a@ g
T\ 827 H ag fagas & a1 wmar o)k
At 5T dalt arc ow e &) Wy
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0 waE HU9 G @ 1955
¥ 93 wrarer ¥ guroErdy sgaedr
FAA B F AT AT A AR

gag & 4] gz 7 1954 § 97 quTSA-

ATET SYTTIT FI FIAY FIA §1 TF @
gﬁqmr FY (Interruption) gqe[ # Fifaw
FU | wAT g g,

ot UFARET (ITT g3w) 0§
I FgAr agar § 5 Safafes
§zd W1F WEN AT FE FHY 99
a5 AT A )

Wt gunfr: & agarg & aQ,
9 qrAa gaem HR QT T |

it syerTr qrsit | S AREW S,
1 Y G wg G|t ) 937 1

, @Y 57 W ¥ fad ag siea &) war
g, wEar § aar g o =R ag w1
W1 wdAfas ol @ ged fag ag
v & f ot @are # fauwar § w1
St ST wgrusnsl #1 foEy af fawmy
97 a1 IAH S faAwrfawre ar gEFt
aeq w3 27 |rfge v afsa 1955 4o
¥ 917 O g A, 9 fx oF gu afa-
g grar §, 12 a¥ ¥ @17 ¢ g A
2 qafs guidl qiEl q, gAY AvE
3, gaard &1 1 5T 1967 & 57 wdA
% gard wa sfear swe @@ A
searg ara fHar AT aewe ¥ war fx
TN AR F A fE oF @ AR
st frdmifasre § SAFT A gen
qifgn | AfFT 1967 $o F A1 77 T3-
w9y gt §3F ¥, UeF g1 H, 1969
fo # off gty fagrdr 219 &1 gwAE
giar, w9 g% 19 femmax 1969 &
gz sears faar s ag SE@d &g
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wwfa & qra g, frdY & st f3Qy
agt fear #x wro: 99 |wfa § wsg
awr # 9§ & 9™ gHm, a1 ga
qrmer § gArG ST oawl { A9
fear AT axw & qurfemr &t qdy
fe ag wedt § wedr fadaw @
FT & YT FFTAATH &7 7 Oy qF
& A o fadrfysre & oA @ <
fear s 1 AfeEy gard) gIwIT gg A
AT & FXAr Wro fee 1970 §
ga¢ ¥ <) agal § ag A9 agEa
@ gl o s9 a7 99 9@
FT & gg WY ag g frar e
WFT OF RfrF mET F I, gUs
k@ afer #& gE, afrn Jar-
fedr & am gur @3 W gg A Q)
gF0 1 A WA ST qWT & fAd, A-
g Jadx Aggg, At F0 T
fer &1 gw grafesg &2 fr s gud
gfrqn JsrfEt &, a9 gmfa § g
frar Sa= fex s@T 98 wWr & Sfea
T oY wIsT USTTIW SY wHTHE W
&, g [T F a1 Ag 2

=t gavafa : wmo NF FF7g 3, ag
aq 19 § 797 919 § )

st swwg aslt 0 9w & 9
gg 9T 1 F1q T8 9 | 99 aww A
gua SHRTd 1 @ fwar a7 I qeg
¥ @Ft @w F@ =g ar
o faar gwifasr & @ew wwar
F1fza ar )

0F g TG AT GIAIT 9 oY
%7 ST A7l Y w7 Ay FF F o oAIA-
Ao Jgwad uded, 97 9 gk
THAT F FW § A1 g 92N Syag W
arm A3 § {6 gax) sward fag
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[ AWz are ]

IE W AT YT AGINAAT F QoA
Stg U ATA WY FIA G A AR =R
T i ST 7 gard &N, st o g
Y ey St 7 A AT W Fig-gEw
F ATH G®C AT W Fgr 5 A3
WAHE AT 1 WIHE a1 56 S
ST F ATT gAT § | wAHE §7 IqF
g fr gAT &1 |T@R =’ 7 AR
age st & wgr 5 USr wgrusta
1 vgy g fafew qremsaag ar
TEr 8, IAT T & T Ag o swyETaAr
STy, SFArE grar, Fifea @il HiT
oY 1 gR WEE X W &, UIAYYA A1
@y fuftog 3wy fadwrfase
A1 F T &, FET a1 a7 IS0 AT g
I WY I4r JrgaAr W ggfay war
A A 37 F1F &1 wA fagn
afra gad ara @ afifeals g€ oic
sgr fe 87 gavaw g7 f& 2w &1
ag wHtar g way 8, fagma g owar g
T Es A qEl 3 oA At
FIA1 ¥ gETHATET sqaear A & fay
e &< faar § 7T gafay sy war
AN & TG § T FGI g,
IART FHIAT FIJ §, IAF) A1 T@AT
arfgy fF ag feafa § ol sdx1 56
FUT FAAGT FT 4T IGAT A1fgy FF gw
IA%F Q1T FAT FIA 19 2 |

¥ F1 gara Ismar 141 fw fgw
Iz 9T FUS VAT AAAT 2 1 q13
1T AT 979 U "I FT HATA AGYr
31 oY gHIR «IT AHITT FAT G19 qrgd
¥ 7gr fx oA o gafaw & o
At e & 3a%r F4r grn ) faawr fa5%
az FRE Y ag fAwm g WA [
gaq gdT AU &, TG FAIC TFE
T faad qra g, fasenaz ok
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dgTElg 7 qgt W ATZA IAFY WFEH
2, I8 & AIN ¥ AU WHe qTE &,
a gaifsa @ Fifae w3 sad a @
T @ HIT N gaArfaw ar § a8
aLFTT w1 &g fF 39w & &1 fagwy 3,
afra Au wgar & v g F15 grer @
7 L7 B @7 TF FAL &, AT 56
FUT AW ST &, A q74T 2, 98 FFAATA-
¥z F [T grodTgde grasas ¥ g9ar
ara fagrdt & av ag o« @iy faard )
7 foad 600 & sqa Uy ¥ar-
U v, fafexw arasa F wo O
ZAST ¥ 602 Wy 7 fgegeqrT # afz
fzar ar afea feoA gifrard & amg
39%1 31F fFar w1 | w9 gasd fog
Y avg F1 warsa a1 fHdY qg =7
gATAAT g, FHATA g1, 39 fadas
ZHE! ATEAr AZT & A1 AT F fay
gg A § f& flataiax gg aw
F(F AR AFLY TF 17 F&F 34
qg 3 swawEdl g A1¢ v IqA 37
faet &% | ag gAI9T GXFR § yaifem
g Az afe @ qig & sgIwar g
gdl ga |"ar @ FT L AN wgr-
T & A1 9 €37 918l &1 gF
g1 1T FT ASHT FAIET DFT, I
IS T ER T a1 AAAIE
Yo gigd, § we feargwr fw
qzAT #T UF 19 WfET § g 92q
¥ #3191 % qiErT M fpara & aig
¥ FEIGIT FT 9597 F1 § F4T ATAT |

12 NooN

*ft watafy : w9 W 39 qT qgS
Aa HHIT |

off sz ATt IR g 2
zafrg sa F F=f s a1 g 3w-
fag ITw 9vare q2d A myadt T
ATH AT, AF [AC A A1 A Tk
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§ @1 /ORI & gonfew swr fF f&9-
% Y 1| AT € & M ;i w@dA
qrdf & ot A qrafkem F@ F fre
FAIL AN E T ST A A 9¢ ) TE
g g3 § qarfw § aAifE agw
Zq gr3q A, S AT T 9HIT F
geara &1 gaqeafa § qra fFar ar
iz os Y zEd gdemfa ¥ g
gr sifgy, as gamur wafwa qu
W 99 @9 w1 g g¥fg wrg, asy
gl A arg g, O faw ag ¥ usy
qur A ﬁaﬁ R Yqe fear av &F |
), wfFT dtg ¥ g gwe a7 9, YA
gartr 9fer gawT & 747, o Gro FHY
UF aUE 41T FW § T A AE AT
#1q &1 zafee 98 gagmfg & arg
giar F1fge A1 o HodY gSAT FHIAT
qIET 2, TS wgruswAl F avy oy
Q& g, GBI, I FIAT FIA &
qfieeanm $T & | 9 AT 5 919 H 39
fadus Y qrig @1 g AT GHFTH
fears star g 5 uF fady a1t 0
g, FEeaA A1 ezl warg
T A 7 X AT FAT FATIE AR
fraqy aY ard oA 8, 3@ A A
o #1E sggedr A0 &A1 Afga
w7 g7 |

=t fawar [T (ITT w2AM)
sfrgq, o fAdea &< =TEar § )
gyt & «Ng F AT F ST
Ay FtE 98 TR Wee qAGl W,
#fwa o § 9g SAIAT ST I IIMAT
argar § 5w WA W q7EF U
aar ¥ wee adgmfa § fad faq @
qra €% 7 3% ¥ faq agi &3 WEAT
912, a1 7ar feel gal @IEm A d4g
Fza & wfaw § fF ag |z gg
gt gar g ? § oy zafan qaAr
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argar g f& agf @ s« ug afam
grr f & a3 s owre gen |y
TRV UF-AG AL GaT AT W FPIFT
9 WITY | X FEI W SrQy I
quy ?

st siteraz arelt © gafog §Y wa
91 TR gAY TF AT TqF) qIGEATA
¥ e fragrar

oft fianac | : § ged § a1
WaFAr g, aFd 9@ F Ay §
T FT A0 g, Tea2T W wT FFaAT
g AfFr fF Mgl adi g &
73 ¥z [ gz g w3 A wrg | K
T mw fHa%s w1 gy IEEAT
S1gar g w@ifs agi 957 &1 A4 wfy-
FIT G ) SUFT AHT Y FIRW o1 718
3 FTXM—F faa & fedt s
A Wi fyads \ (Interruptions)

SHRI LOKANATH MISRA (Orissa) :
Sir, lam going to excuse and Iam pre-
pared to go to the extent of excusing a
lunatic. But, Sir, how can a lunatic sit
in the House ?

A}

MR. CHAIRMAN : Please do not say
this.

SHRI LOKANATH MISRA : Can
he have the cheek to say that since we
voted against this Bill we should go out?
Who has got the cheek to say that ?. . .

(Interruptions)

it NawaT | ¢ W 7R gy
qEE &1 ARHET FW T qa459 ,
at gw g3 ¥ fAaq 987 g $T 9%
FTaA |

SHRI LOKANATH MISRA : He
must be thrown out ...(Interruptions). He
must be thrown out of the House,
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MR CHAIRMAN. Letusgoon.

ot TwATEw ¢ ey, § AE
gTr DareaT qrE S F T AvFAH
fasr it & fadga s= 0 fF oF egafes
99 § aY SaF a1g - *

st gwefa . T8 TEEIA SR
agr Ffsg

=Y s TF - A GIET 3T
£ GrEA & alq IT 99T F5 @ &
#F FFE F qEA CATSA g1 AT
g o ferfaz

o) sherwz aw @ a8 ¥ xafan
g I g (% 9g7 #93 9rg far
qr -

st rwArg fs : g 50 war
gqig F 1 §fEaz g1

SHRI CHAIRMAN Letus hear Mr
Sen Gupia

SHRI DWIJENDRALAL SEN
GUPTA  Sir, 1 stand to support the Bill
The Bill gives & direction, and that 1s .m-
poitant  The money that will be <aved 1s
of little consequence  So long from the
Congress Government there was no such
direction But because of certain very
important constitutional amendments and
legrslative actions, the Congress has ginen
2 new dimension or @ new momentum

Now, I am here just to sunport this
Bill on that ground.

Mr Gadgil bas ted to formulate
certain 1ssues mvolved i 1t. [ would
like to ask my friends who are passing
to consider only one 1ssue What was the
moral behind the privy puses 2 Wa. there
any moral sanctron behind 1t ?  [f there
was no moral sanction, the law becomes
infructuous  Keeping 1in view the chapters
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Amendment) Bufl, 1971 60

on Fundamental Rights and Directive Prin-
ciples, was there any nexus with this privy
purse? [ submit that if there was no nexus
and if the privy purse becomes something
subsidiary or secondary—the Directive
Principles are of utmost importance—then
the pi11vy purse has no ground.

Mr Chairman, Sir, you are an emnent
Junist  You are an eminent lawyer. I may
also submut before you on this account that
the whole thing was a fraud on the Con-
stitution, the whole thing was a fraud on the
people. Mr Chairman, Sir, did we pay any
prIVy purse or compensation to the Britr-
shers when they left India* No. Of course
we paid them by way of the partition of
India, which is going to be annulled today.
I remember today Dr Rammanohar Lohia
who started agitation in every native State,
and 1t was the consciousness of the people
who. but for this compronusing thing,
would have snatched democratic rights of
the people

Without doing anything in return for
20 years they enjoyed these purses Iet
them forego them now Mr Chairman,
Su, there was the Nizam ot Hyderabad
What happened there ? There was the
people’s revolt  There was police action.
Simtlar thing would have happened If the
other States would not have jomed India.
So, as for ourselves we have no scruple.
We don’t here stand on a  guilty conscie-
nce But we stand on strong moral ground
that what we did then was wrong and
what we are going to do now 1s 11ght.

Mr Chairman, Sic 1.1n this connection
also tell you that the question of repudia-
tion has becn taken up What we are
yoing to repudiate 15 something which
might have been true at that ime, which
15 untrue today, uniealistic today, unpat-
riotic today I also request the (reasury
benches today to repudiate all our commi-
tments with US A We have to con.est
with them. [t they continue therr unfri-
endly attitude, cannot we repudiate that ?

We can repudiate that There are ‘aricus
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precedents of such repudiation also. That
1s why I say, let them gather courage.

Now, Sir, onthe quesuion of privy
purses, Mr. Sivaprakasam has said “‘Let
us do penance”. Yes. 1 was one who
could not appear on the 5th September,
1970 to vote for the Bill I asked this
House also to hold an inquiry why on the
4th September there was no evening flight
from Calcutta to Delhi. The flight was
cancelled. Why was 1t cancelled ? On the
5th September I was to reach here at 8 in
the morning; the plane was to leave at
6a.m. Who 1s going to answer that?
Who 1s going to do penance for that ? 1
had my ticket for the 4th September but
the flight was cancelled. In fact I had my
ticket and I was to be here at 8 n the
morning  That flight reached here at
730 pm On that occasion Acharya
Kripalani observed that 1t was an act of
God True, the ways of God are very very
difficuit to undeistand. God Decrees
something great God wants something
great. That 1s why today we have the
Constitution 24th Amendment, Constitu-
tion 25th Amendment and Constitution
26th Amendment Bills  If the privy purses
Bill was passed at that time, probably
thus thing would not have happened.

Sir, before 1 sit down I may tell you
one thing more Mr Akbar Ah Khan
and Mr Goray suggested that some soit
of relief to those who are poor among the
princes may be grven. Let me oppose that
dea. All I want to say, before I sit down,
1s one mstance

There was the Ra,aof Saiaikella who
used to get Rs, 87,000, One of the sons
of the Raja 1s Bhupendra Narayan Singh
Deo. Another son 1s the Deputy Chief
Mimster of Orissa. They are five brothers
Bhupendra Narayan Singh Deo was not 1n
the good books of the eldest son of the
Raja and that 1s why he, his wife and his
two sons have been denied even a room
in the palace Evena roomin the palace
has been denied to them Their belong-
ings were thrown out Bhupendra Narayan
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Singh Deo wanted the mediation of Mr.
R. N. Singh Deo, the Deputy Chief Minis-
ter of Orissa who was at that time the
Chief Minister  He was a very powerful
man but he could not go against the
wishes of his father and his eldest brother
to have a reconciliation.

So, if this money 1s meant for one man,
they deserve no sympathy In most of
the fu utlies we find that the second bro-
ther, the third brother, the fourth brother
get nothing So, my submission »efore
you and before this House 1s, 1f 1ihis com-
pensation 1s given only one adividual may
be benefited. If the other family members
—sons of the same father—stand 1n the
street, they can also stand in the street
along with the others

SHRI HAMID ALl SCHAMNAD
(Kerala) : Sir, 1 support the Consti-
tution (Twenty-sixth Amendment) Bill as
it has been passed mm Lok Sabha This
Bull seeks to delete article 291 and article
362 which deal with the privy purses and
also the rights and privileges of rulers
Again article 363A has been 1nserted by
which the Rulers cease to be the Rulers
of the Indran States, Privy purse is abo-
lished and all habilities and obligations
1n respect of privy purse are extinguished
Sir, this 15 a landmark 1n the history of
our Constitution, 1n the history ot India.
We all know, why the Government has
been necessitated to bring forward this
Bill It was only about 15o0r 16 months
back, an enactment was brought forward
by the Government which was passed 1n
the Lok Sabha, but when it came to the
Rajya Sabha, unfortunately for a fraction
of a vote, 1t was defeated 1n this House.
Government with good spirit brought an
Ordinance by which they abolished privy
purse, but the princes at that time did not
take the action of the government in good
spirit  Entire nation from Kashmir o
Kerala welcomed the action of the zove-
rnment 1n bringing forward this Ordinance,
they cherished this, but what our Princes
did was that they challenged the govern-
ment Not onlv they challenged the
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government, but they challenged the times
in which they are living. They did not
know which side the wind blew. They
rushed to the court, got a stay order and
subsequently obtained decree in their
favour. Personally, I feel that this action
of Princes was a blessing in disguise for the
ruling Congress. That led the way to the
dissolution of the Lok Sabha, to the mid-
term elections and finally to the massive
support for the ruling Congress. Clamour-
ing throats and starving bellies of the
people-of this country gave a free hand.to
Shrimati Iadira-Gandhi to go dhead with
the-progressive legislation. She "has ‘now
brought forward the constitutional amend-
ments. The Constitution (Twenty-fourth)
Amendment has been watched here where-
by Parliament has become supreme legis-
lating body of the country. Of course,
everybody knows, in any country ultimate-
ly sovereignty lies with the people and ulti-
mately we will have to go to the people. So
the people in the country wanted the gov-
ernment to bring forward progressive legis-
lations whereby everybody could live in
this country as one without any differ-
ence.

Now, at least I appeal to the Princes
to adjust themselves to the changed circu-
mstances. 1appeal to them to forget the
glory of the past, to forget whatever they
enjoyed in the past and try to live as free
citizens of this great nation, The Prince
‘in a palace or a chaprasi in a palace has
got only one vote in this country and if
this is so, how can we distinguish a man
with a man ? This is the reason why the
government has brought forward this
legislation and that is why we are suppor-
ting this enactment wholeheartedly.

Shrimati Indira Gandhi has shown to
the world that through parliamentary
democracy alone we will be able to achieve
the goal of socialism.

MR. CHAIRMAN : All vight. Thank
you.
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SHRIHAMID ALI SCHAMNAD : 1
would make one more appeal to the gov-
ernment with regard to compensation. 1
do not say compensation should be given.
I want, Sir, at the same time allowances
should be given not to the Princes but to
the dependents of the Princes. There may
be army of dependents, army of servants
in the palace. There will be army of
people who are dependent on them. Let
them not be thrown on the street as beg-
gars, that is what I want.

MR. CHAIRMAN . Thank -you very
much. . '

SHRI AKBAR ALI KHAN: Shri
Rajnarain is very anxious to perform his
duties. You kindly make him the Vice-
Chairman.

MR. CHAIRMAN : Shri Nawal
Kishore, I want to call the Law Minister
at 12-30. You are the last speaker and try
to finish.

Y Fa= fwaie : @anafy wElan,
%z faw &1 gfed awda wwar g
AT FUAT Q-G gAGT Far g
A, g7 dfawa ¥ afeg g o e
A ¥ fag g9q9g & rgw ey &
I UF UIGATEY GRIT Y 94T
3 faad frdl gwk N gwne,
afd 99 =T ¥9w & Amr g, gt
B 1§ 57 A A Amar g fe oy
qATT &1 IFAT 58 @77 &% agr @
a4l & wat ag 0 @t & f5 3g gare
F A7 HT aVF F5 Faqg 3310 T
§ ) ARAM A S sur @en Fy
TS, IE-AY IHETA @ g,
AeGFITT @ew A1 W€ AT A7 9393
safy o qsafys g gaw gy 3
a1 mifas afdg 67 gmar srqy 9
fe&ar w1 gz urfeeat-arfeear saa)
W F g ar g g
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g g@ g owd Eed A€, \ a1 & 7 fgrgrqma &t wiard & am

gragmgl, & 7 51 wifedy 9939 g,
T A T ogErey fRw oS v g
AT, 7 W1 W9 gLHL A [FaAr §
g fas ToAREaT §, TFREHT
g 39 em-mige gww w1, W1 fF
nfrsarges FHM T 1 9T AT JT FT
¥ gz 9ar g§ I9% a1z 91 2 gHY gO,
g7 QA gFE A O IA @-qIIeE
IATA F1 GIAT | AT AT FHFT FHIA-
wee far AT Tgr 0 @A EEME
FEAT 2

g% 38 ara B g g ofw
A T TSNF FTEE AT TUFTHE
& qI3 47 2691 &IEITLAAT HHE-
w7 @1 AT | THSE ATE GIFTT AV
T 1% agwr 1 fgq gdar 5
FRATFIT yrfasT Gar ar <1 ZArQ
qUITarEY =qgear 1 FGW HIT [
qiaF a7 | ¥ gawar , a8 i qgrar
HqAT FAg I HTT @A I ST @)
[T W AT GUINAMG T AT AT 47
FIFIT HT FATIL E 1 ST

Fg azedl § @z fF oy @z
TSI F1 FGE W AgTAfer & Q)
FffT § g7 gu A1 Sawr aur 2
F fau quz =g &, wfF oAeg, §
500 grer F1 fgegs & srar 18 =var
g, & faw 100 wia 37 s17 F7aT §,
f5 1857 & w3 fgrgeara &0 agay
Il # a3rg gE v 99 9wy Ag
RERHARE SR E LAt el
arg faar @ fqa® gas § 17 7
Faq T AT fg® I AN AT
Faq @ g fgrgram & org
fazarama fRar 911 A9 AT ata

l

1947 57 w1 sfoggg zfeetdea Uae
g g afew aifeare @ SR
qITq WAL T AT AGUT A& Al
FG fzrgeam & ®@T gwEd @K
TAET Gar AT AFA 9 WX Fg A
oy Fifarsr o Y AfFA AT Frafema
9, e (g Y, AR 9F 7 F
TREIA gAGIA & @7 ¥ 61 567 @13
g fgegear &1 ardt wifafes &, zg@r
qIIRAA fFar AT 18 g7 T Frqga
frar faad satar a3 Ff A1 gor 7k
WFAIR W TET g5 | AAT Iq yro AT
% a2 Y 39% g7 fAama, g9 oFE,
A @ 0 AR g g g fF gam
wAl HrAdy Zfeey a3 W gEE
wifess a9y 3 &, arfs § faam
T |@eq g1 Mo, arfs mi wa gret
SAREA T AEgA AY AT g1 fF e
fergeqia & WL T Avg F A AmE
ST S ST Y ) o 38 et o fredy
1 AT g 9% 2 faawr fazrdf qar
w7 | 19, 9T UF AFAHT &7
fogin avarr @a F fggmm &
gfeed ma & wag 7 A9 fzgr, gas1
§ ST FATE F qIF AAAT E W H
aawat g (6 gy st gaf7 aars 20

agr 9v ag A Fa1 O fF anfuz-
geg § ¥Z 717 g1 q1 wA=T iar | § A7
q1T ATAAT ¢ AT HIF T Ag W [rAAT
g 5 wzw 7 F amfagea fr,
Fifo &1 qA FTHATA aggs ) fE
F1 Y Ay @Y &1, AT w1 wafaa
HI9 3 a1 F1 9 77 A1fg0 1 WY
IAFT 39 guY AT ¥ A @ F 6
w1 dar fgw ot gw amwEA & Iam
SRR CIRECII CURSCIER CIU L

\
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qIaeH ¥, gfea T H, ARER F

o, @ @a ¥ g g e | Pradt #f5arE FT QUAAT HTAT qST AT

wZd a8 & 7 g fadas & i 5@
F 717 fegrqma ¥ wwdarE Hrwam |
g9 graqg ¥ qfeqs ST A g
Fgt w€ | IAR J THAT g1 @ &
gagr gavat fear a1 g7 N @
arg #1 amar 2 fF ofews ¥ §
T qFara A grar wifge, az ow
AFAIG <1 I1q 2, "y qfeww gy
¥ grara ¥ A% @ fadwxs ¥ &1
areat A8 @ Fite & sy g, W@
4 FUT To IA § F15 FRITIIE 72N
FIOAT ) qUT AZ OF fagiy AR Af
FI Ird ¥ AT UF FIH I3T & AATH-
qrEr  sqqedT # JXE HIL F QWA
g ITHT ARAT A7 AR | TA Fawaar
§ & FEC WA ) AT, 7T A1 Fg
FTH GH FT T ’S'ﬁmr\, qUTTATE
o 7 o AR fefagae g xdfad
N fegdfedis s § ag o g
qT F1A9 T I aFAT | 17 HAArT
F1 WFAT 1Y I )

UF T ¥z F graes § 397
TIFAT &1 HH TF A9 IA GrEeY
¥ oz g fr A9 1949 § geare 93+
e w9 & faw gy Ay
gry @y & uAYR ¥z F qraew ¥
S8 gAdd FWF  fag agt
Y A7 | A @@ 9T ST ¥ HgEr
f& mg erEl #09 wagT AT AIL-
REENEIRECIELCEE SR L e 8
g a1 BRI gy ¥ OAE WA 2
YFIT 9 Fg®e Few ¥, A
wara  fear fx gw 9z a9 gowd @
& rgdane ww efemr gt waw &
a4t § 1 9§ 99T Y g A gy
qr | 1% ¥, I gl fr Buanz &

oie fegar ==t #war qer oar {
zq g 39 fedq ¥ A AT qraav
1 mfar ¥ dwQIT q@q 7 A AU
TR A Fg Az g mT a5 g7 § 5
Faratd F AN ¥ O WY @
2 g, HAT gL AME TG FAT ITAT
as fFrar a9 A1 AR fRaar @9
qgAT QY FAT AT HITUFTUT FT ITFY
& Fwg 9T g4 faar & o @ a0
wreq , 41 98 UF egn AT g AT
3T |YaT %, 7T & 3har Fov A9 1gar
fwt 9731 #ar fx ag araz dF Gy
g AR & 33wt 5a a® fawdar, qw
AW F1 FHT FIT TEAT AN AT
e A At 39 awT 999 ghg o
7y fBa® ¥ 91 A AF agwr qan
FXAT | 57T AU FFAT 2 & W@
q¥q ¥ AT WFIUAATHT F QT
uae fear 8, 9g gargaan & fag
arar 7@ & Wit 7 3g gAR fAg
FIEAFT T gFAT &

AT, & oF I FT FEHT FeH
FT gAr A #A wAlRw ¥ ag
gweAres ¢ {5 &1 ST AT §
AW FFTAE L A H g =mgar g
f& faasr fyft g 20 gore wqar
AT ¥ F7 g ITF fAw @rEdic
g eqA faar stg qrfs ¥ o 7 81
FF ) MFE R 3T oA & Wiy
S FHATY FIq FLE A, AHT FT
WY, aarsa faw & qrg g F
F gz g g1 wrgw, gfag gq%
fegfafaza & fag &1 Sraardy &1
Elcifeutof

mfad ¥ uF ¥EG FEFR @
FWr g | § a8 AT S0 Frgar
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§ & srefT & wgruar ero wu fag
ST 7 TEFT gRAT % gy gyt &
fag @t grafiga frar @ ok I=F
S &7H I3 £ Iaw fer ¥ waar
ang g aqifs 3319 3q gvg FT FEW
SoFT fargrara & sy safdq #Y
83 Sad o7A1g £33 1 hagaAr fwar
81 zafag & 77 gedie wwar  fw
Sl gEY UAT WErUNr § ¥ I
F W KA AT g Wl a@ad ¥,
wgfe & 3a%1 gafq & a9 97 gyEe
FIT H QUAT UG AT AT\ A
gl & T F qF: 3@FT qHAT  FW
gU AYAT WTW TAIF F@T1 ¢ |

THE MINISTER OF LAW AND

JUSTICE /fafy witx amig ®st (SHRI
H. R. GOKHALE): Mr. Chairman, Sir,
in view of the near unanimity in this
House on this measure [ do not think that
along and elaborate reply is necessary.
Sir, I agree with my friend, Mr. Goray,
that in a sense this Bill is a sequel to the
Bill which this House passed yesterday, the
Constitution (Twenty-fifth Amendment)
Bill. It sa very happy coincidence that
within 24 hours of the passing of that Bill
this llouse is called upon to consider and
pass a Bill which undoubted'y gives effect
to the Directive Principles contained in
article 39(b) and (c) which were intended
be provided for in article 31C of the Cons-
titution. The basis underlying the political
as well as the moral implications of this
measure has been ably put by Members of
this House, both on this side and on the
other side and I may particularly refer to the
able speeches of Mr. Goray, Mr. Chengal-
varoyan and my young friend, Mr. Vithal
Gadgil. They have dealt with all aspects of
the matter and I do not consider 1t necess-
ary to repeat, particularly as I said in the
beginning, when there is near unanimity
in this House so far as this measure is
concerned. I say near unanimity because
im spite of the fact that a large number of
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Members have participated in the debate
I heard only a single and lone voice, that
of mv friend, Mr. Dahyabhai Patel, strik-
ing a different ncte. Therefore it might
save us time if only refer to the few
observations which he made in the course
of his speech.

Mr. Dahyabhai Patel said it would
have been better if this had been done by
understanding and negotiation. Sir, every-
one knows that there had been long and
protracted negotiations at one stage with
the Princes. Therefore we did negotiate;
but, Sir if we negotiate, what can we do if
they do not understand? The whole
question is this: negotiations were carried
on but understanding is a matter which
depends on the understanding of the other
party also. It is asa result of their failure
to understand that the present situation
has arisen about which T would like to
remind the hon. Members of this House,
Now the situation has changed. Do we not
know that in the last elections we went to
the polis asking for a specific mandate on
this issue? And I wonder whether there
was any other issue which was more pro-
minently placed before the people than this
issue that we will abolish the privy purses or
other privileges of the 1ulers. And is there
any doubt about the mandate that the
people gave ? The mandate is so unequivo-
cal, is so clear, is so much leaving things
beyond doubt that there is no question
that what we are really doing today 1s
that we are really fu!filling and carrying
out our duty in obeying the mandate of the
people. This measure has a history. It has
not been verylong. 1t isall fresh in our
memory. A Bill had been brought before the
two Houses on an earlier occasion, and
but for a fraction of a vote this Bill could
have become law even at that that time.
That was a technical reason why that Bill
did not go through. But the fact still
remains that the entire people of this
country and a huge majority of both the
Houses were in favour of the Bill even at
that time. Now we have got the added
strength of the voluminous and large
support, the undoubted support, which the
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{Shri H. R. Gokhale]
people  have given us, the mandate that
the people have given us and, therefore,
what we are reallv doing today is that we
are really implementing the promise which
we made to the people.

Some reference was made to the public
sector undertakings. Along with my friend
Mr. Nawal Kishore, 1 am also not able to
understand what has that to do with the
question of the abolition of the privy
purses. Maybe some undertakings are
making losses; some others are makings
profits Perhaps it was 1ntended to be
pomnted out that 1f you are making losses
to such an extent 1n the public sector
undertakings, the loss
tn the payment of feur or five crores of
rupees as privy purscs?  Maybe the | on,
Member did not say so, but I believe that
cuuld be the only televancy, if at all, to
the reference made to the public sector
undertakings. -

why not incur

SHRI NAWAL KISHORE : 1 am
sorry Mr. Gokhale has misunderstood me
1 just said what he 1s saying.

SHRI H. R. GOKHALE: This is
whot 1 said also. I am also saying what you
were saying.

MR. CHAIRMAN : He is simply say-
ing what you said.

SHRI H. R GOKITALE : Actually 1
said that 1 agree with Mr. Nawal Kishore
that there 1s no relevancy in that refirence.

SHRI AWADIILSHWAR PRASAD
SINHA : Mr. Nawal Kishore need not
understand the answer.

SHRI H. R. GOKHALE: [t is nota
question of five or four crores of rupeces.
It is a question whete certamn values are
invohed. These values cannot be measured
e ms ol monev in tearms of rupees
The guestion s what vatue do

we at.ah to aponemnte Ard ff we attach

an: as pies

value 10 a principle. which has been alvwavs
dommant before our eyes, which has been

t 3 hd
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a dominant principle unpderlying the
Constitution, the value of social justice,
equality before the law, the value which
we altach to the necessity of the establish-
ment of an egalitarian society, a socicty
of equality in this country, then these
values, in other words as some hon,
Members suggested, cannot be measured
in tarms of money. It 1s the mportance
which we att.h 10 these values which s
really the backbone of this measure.

Then, Sir, it was said that Parliament
should not do it unilaterally. 1n other
words, the millions of people 1n this
country whome we represent should go te
negotiate with and fto seek tl c aorecment
of a very small or a handful o f people who
have not been able to see and reahise the
signs of the times.,  Any measure which
this House passes can never be described
as unilateral because it has always the
sanction of the people and it is on behalf
of the people that we speak,

Then 1t has been said that the mesure
is without any reference to, or s silent
with regard to compensation, It is silent
with regard to  compensation, but hon.
Members will see that the silence itself
15 so0 loud ond vecal in a Bull deal 'ng with
a matter like this. If compensation was
mtended o be pawd, could it ever have
been that the law would not provide for
compensation because, I tahe it that the
Gowvernment cannot pay compensation
wilhout statutory authority.

the fact. . .

Therefore,

SHRI BHUPESH GUPTA : But the
transition allowance should not also be
paid. Nothing should be paid.

SHRI J1. R. GOKHALE : [ am talkimg
of compensation, [ am at present tathmg of
chalk  With regard to cheese, we wili
cme to (hat
submitting is that

afterwards. Whu T am
there 1Is no relerence 1n
this Bill for compensation, becuse the
law does not authcrse pwment of any
Whit Curther

is requuied? Therclore, the very fuct (i 1t

compensation, assp e
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it is silent about compensation means that
the underlying basis of this legislation is
that compersation 1s not to be paid. No
further explanation is required. Sir, on
both the sides of the House different views
have been expressed, one view going to
this extent that nothing even in the nature
of an allowance or rehabilitation allowance
also should be paid.

My friend, Mr. Goray, agreed that
something should be paid, but it should be
in the nature of a rehabilitation allowance.
There has been difference of views on this
so far as this House is concerned and
there were different views in the other
House also. In view of the fact that this
is a matter in which people feel differently.
the matter requires consideration and all
that I can assure the House is that the
matter is under consideration especially
from the point of view of the smaller
Princes. Now most of the other points
have been dealt with and 1 do not
think that T should take the time of the
House any more,

SHRI BHUPESH GUPTA : Ido not
understand it but what is meant by

smaller Princes? ‘ ,
L r

SHRIH. R. GOKHALE: I am™sure
my friend, Mr. Gupta, knows the diflerence
between big and smali. With these words,
I commend the Bill for the acceptance of
this House.

MR. CHAIRMAN : The question is :

““That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into consideration.”

- '

The House divided.
thle | o t |
MR. CHAIRMAN : Ayes— 172; Noes—
9. .t
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AYES—172
Abdul Samad, Shri A. K. A. !
Ahmad, Shri Syed
Alva, Shri Joac{um
Amla, Shri Tirath Ram
Anandam, Shri M. .
Anandan, Shri T. V. - <
Ansari, Shri Abdul Qaiyum I

Ansari, Shri Hayatulla

Appan, Shri G. A.
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri

Barbora, Shri Golap

Basu, Shri Chitta

Bhadram, Shri M. V,
Bhagwat Dyal, Shri

Bhatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar, Sardar Narindar Singh
Chandra Shekhar, Shri
Chatterjee, Shri A. P.
Chattopadhyaya, Dr. Debiprasad
Chaudhary, Shri1 Ganeshi Lal
Chaudhari, Shri N. P, ,
Chengalvaroyan, Shri T. '

Choudhury. Shri Suhrid Mullick
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Das, Shr Balram
Das, Shri Bipinpal
Dass, Shri Mahabir
Deasi, Shri Suresh J.
Deshmukh, Shri T. G.
Dikshit, Shri Umashankar
Doogar, Siri R. S.
Dutt, Dr, Vidya Prakash
Gadgil, Shri Vithal
Ganguli, Shri Salil Kumar
Ghosh, Shri Niren
Goray, Shri N. G.
Goswami, Shri Sriman Prafulla
Gowda, Shri U. K. Lakshmana
Gujral, Shri I. K.
Gupta, Shri Bhupesh
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul
Hathi, Shri Jaisukhlal
Hussain, Shri Syed
lyer, Shri N. Ramakrishna
Jain, Shri A, P.
Jain, Shri Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri
Kamalanathan, Shri M.
Kaul, Shri M. N.
Kemparaj, Shri B. T.

Kesrj, Shri Sitaram
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Khaitan, Shrn R. P.

Khan, Shri Akbar Ali

Khan, Prof. Rasheeduddin
Khobragade, Shri B. D.
Kollur, Shri M. L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri

Krishnan, Shri N. K.
Kulkarni, Shri A. G

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M. Asad
Mahida, U. N
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.)

Mani, Shri A. D.

Maragatham Chandrasekhar, Shrimati

Mathew Kurian, Dr. K,
Mchta, Shri Om

Menon, Shri Balachandra
Menon, Shri K. P. Subramania
Mirdha, Shri Ram Niwas
Mishra,lShri L.N.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohamod Usman, Shri

Mohideen, Shri S. A. Khaj

76
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Mukherjee, Shri Pranab Kumar
Murahar, Shri Godey !
Murthy, Shri B. P, Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nair, Shr1 G, Gopinathan
Nandini Satpathy, Shri mati
Narayan, Shri M. D,
Narayanappa, Shri Sanda
Narayani Devi Manaklal Varma, Shrimati
Nawal Kishore, Shri o
Neki Ram, Shri Y
Panda, Shri Brahmananda

Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, ShriR. K.

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Pratibha Singh, Shrimati

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh

Puri, Shri Dev Datt

Puttappa, Shri Patil

Rajnarain, Shri

Raju, Shri V. B.

Ramaswamy, Shri K. S.
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Ramuah, Dr. K.

Rao, Shri Katragadda Srinivas
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C Nagi
Roshan Lal, Shri

Roy, Shri Biren

Roy, Shri Kalyan

Roy, Shri Monoranjan

Salig Ram, Dr.

Sangma. Shri E M.
Sanjivayya, Shn1 D,

Sanyal, Shr1 Sasankasekhar
Sardesai, Shri S. G.

Satyavati Dang, Shrimati
Savnekar, Shri B. S.
Schamnad. Shri Hamid Ali
Sen, Dr. Triguna

Sen, Gupta, Shr: Dwijendralal
Shah, Shri Manubhai

Shanta Vasisht, Kumari
Sherkban, Shri

Shervani, Shri M. R.

Shishir Kumar, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.

Shyamkumari, Devi Shrimati

Singh, Shri Bhupinder
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Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh. Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan
Sinha, Shri Rajendra Pratap
Sisodia, Shri, Swaisingh
Sivaprakasam, Shri S.

Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss
Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad
Tohra, Sardar Gurchar:;n Singh,
Tripathi, Shri H. V.

Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R,
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillaj

Vimal Punjab Deshmukh, Shrimati

Yadav, Shri Shyam Lal
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Yajee, Shri Sheel Bhadra

Ya_shoda Reddy, Shrimat
NOES—9

Deo, Shri Bira Kesari

Jagarlamudi, Shri Chandramouli

Mariswamy, Shri S, S.

Misra, Shri Lokanath
Mohta, Shri M. K.

Panda, Shri K. C.
Patel, Shri Dahyabhai V.

Reddy, Shri N, 8r1 Rama.

Ruthnaswamy, Shri M.

The motion was carried by a majority of
the total membeiship of the House and by a
majority of not less than two-thirds of the
Members present and voting.

SHRI BHUPESH GUPTA : Only nine?
Not even enough for a football team.

[MR. DEPUTY CaAIRMAN in  the Chairl
1
MR DEPUTY CHAIRMAN : We

shall now take up clause by clause consi-
deration of the Bill

Clause 2-- Onussion of Articles 291 and 362

MR. DEPUTY CHAIRMAN : The
question is :

‘“That clause 2 stand part of the Bill.”

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—
169; Noes—8.

H
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AYES—169

Abdul Samad, Shri A.K A.

Ahmad, Shri Syed

Alva, Shri Joachim

Amla, Shri Tirath Ram

Anandam,” Shri M.,

Anandan, Shri T. V.

Ansari, Shri Abdul Qaiyum

Ansari, Shri Hayatulla

Appan, Shri G. A,

Arora, Shri Arjun

Bachchan, Dr. H. R.

Baharul Islam, Shri

Barbora, Shri Golap

Basu, Shri Chitta

Bhadram, Shri M. V.,

Bhagwat Dyal, Shri

Bhatt, Shri Nand Kishore

Bobdey, Shri S. B.

Brar, Sardar Narindar Singh

Chandra Shekhar, Shri

Chatterjee, Shri A. P.

Chattopadhyaya, Dr. Debiprasad

Chaudhary, Shri1 Ganeshi Lal

Chaudhari, Shri N. P,

Chengalvaroyan, Shri T.

Cheudbury, Shri Suhrid Mullick

Das, Shri Balram
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Das, Shri Bipinpal

Dass, Shri Mahabir

Desai, Shri Suresh J.

Deshmukh, Shri T. G.

Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash

Gadgil, Shri Vithal

Ganguli, Shri Salil Kumar

Ghosh, Shri Niren

Goray, Shri N. G.

Goswami, Shri Sriman Prafulla
Gowda, Shri U. K. Lakshmana
Gujral, Shri I. K

Gupta, Shri Bhupesh
Gurupadaswamy, Shri M. S,
Hasan, Prof. Saiyid Nuru!
Hathi, Shri Jaisukhlal
Hussain, Shii Syed

Iyer, Shri N. Ramakrishna
Jain, Shri A,

Jain, Shri Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri
Kamalanathan, Shri M.

Kaul, Shri M. N.

Kemparay, Shri B. T.

Kesri, Shri Sitaram
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Khaitan, Shri R, P.
Khan, Shri Akbar Alt
Khan, Prof. Rasheeduddin
Kollur, Shnt M L.

Koya, Shri B. V. Abdulla
Krishan Kant, Shri
Krishnan, Shri N, K.
Kulkarni, Shr1 A. G.
Kulkarni, Shr1 B. T.
Kumaran, Shri S.

Kurup, Shr:1 G Sankara
Madani, Shr1 M. Asad
Mahida, Shr1 U, N.
Mallikarjunudu, ShriK P.

Mandal, Shr1 B. N.

Mangladevi Talwar, Dr. (Mis.)

Mam, Shri A D.

Maragatham (Chandrasekhar, Shrimati

Mathew Kunan, Dr. K.
Mehta, Shri Om

Menon, Shry Balachandra

Menon, Shr1 K P. Subramanit

Mirdha, Shr1 Ram Niwas
Mishra, Shri L, N

Miyra, Shr1 P C
Mohammad, Choudhary A
Mohamod Usman, Shri

Mohideen, Shit S. A Khaja

Mukherjee, Siry Pranab Kumar
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Murahari, Shr1 Godey

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shr1 V. T.

Naur, Shr1 G. Gopinathan
Nandam Satpathy, Shrimati
Narayan, Shr1 M. D
Narayanappa, Shri Sanda
Narayani Devi Manaklal Varma, Shrimati
Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri1 Brahmananda
Panjhazan, Sardar Raghbtr Singh
Parthasarathy, Shri R T.

Patil, Shri G R.

Patil, Shrt P S,

Poddar, Shri R, K.

Prasad, Shr1 Bhola

Prasad, Shri K L N,

Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri1 Mahitosh
Puri, Shri Dev Datt

Puttappa, Shri Patil

Rajnaram, Shri

Raju, Shri1 V. B

Ramaswamy, Shr1 K. S

Ramiah, i K
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Rao, Shr1 Katragadda Srinivas
Reddy , Shr1 K V Raghunatha
Reddy, Shri M Srinivasa
Reddy , Shri Mulka Govinda
Reddy, Shr1 J. C Nagi
Roshan Lal, Shri

Roy, Shr1 Biren

Roy, Shri Kalyan

Roy, Shrt Mencr1vjan

Salig Ram, Dr

Sangma, Shri E. M
Sanjivayya, Shri D

Sanyal, Shri Sasankasekhar
Sardesar, Shri1 S G

Satyavat: Dang, Shrimat:
Savnekar, Shri B S,
Schamnad, Shr1 Hamid Al
Sen, Dr Triguna

Sen Gupta Shri Dwijendralal
Setalvad, Shri M. C.

Shah, Shr1 Manubhai

Shanta Vasisht, Kumari
Sherkhan, Shri

Srervami Shri M. R,

Shishir Kumar, Shri

Shukla, Shri Chakrapam
Shukla, Shri M P.

Shyamkumar: Devi, Shrimat

Singh, Shr1 Bhupinder
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Singh, Shri Bindeshwar: Pd
Singh, Shri Dalpat

Singh, Shri D P

Singh, Shri Inder

Singh, Shr1 Shiv Swaroop

Singh, Shn Sinam Krishnamohan
Singh, Shr1 Sultan

Singh, Shrt Triloki

Sinha, Shr1 Awadheshwar Prasad
Sinha, Shr1 Ganga Sharan

Sinha, Shri1 Rajendra Pratap
Sisodia, Shr1 Swaisingh
Sivaprakasam, Shri S.

Suray Prasad, Shn

Sushila Mansukhalal Desar, Miss
Thengart, Shr1 D

Tilak, Shry J S

Tiwary, Pt Bhawaniprasad
Tohra, Sardar Gurcharan Singh
Untoo, Shr1 Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shr1
Venkataraman, Shri M R,

Vero, Shrt M

Vidyawatt Chaturved:, Shrimaty
Villalan, Shri Thilla:

Vimal Punjab Deshmukh, Shrimat
Yadav, Shr1 Shyam Lal

Yayee, Shrt Sheel Bhadra

Yashoda Reddy, Shrimati
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NOES—8
Deo, Shri Bira Kesari
Jagarlamudi, Shri Chandramouli

Mariswamy, Shri §. S,
Misra, Shri Lokanath
Mohta, Shei M. K,
Panda, Shri K. C.

Patel, Shri Dahyabhai V.

Ruthnaswamy, Shri M.

The motion was carried by «a majority
of the total member\hip of the House and by
a majority of not less than two-thirds of
of the Members present and voting.

Clause 2 was added to the Bill,

Clause 3 — Insertion of new article 363-A

SHRI BABUBHAI M. CHINAI

(Maharashtra) : Sir, 1 move:

1. ¢ That at page 1, for lines 17 to 22,
the following be substituted, namely :
‘b) On aund from the commence-
ment of such law as may be passed by
Parliament providing for the payment of
compensation on the abolition of privy
purse and all rights, liabilities and obli-
gations in respect of privy purse, the
Ruler or, as the case may be, the succe-
ssor of such Ruler referred to in clause
(a) or any other person shall not be patd
any sum as privy purse.” ”

SHRI RAINARAIN : Sir, I move :

2. ““That at page 1, hine 22, after tte
words ‘shall not be paid any sum as
privy purse’ the following be inserted,
namely :
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‘nor any compensation—in cash
or kind—shall be paid in lieu there-
of:

Provided that if he is not left
with any means of subsistence he
shall be paid rehabilitation grant
not exceeding rupees one thous-
and five hundred per month as
determined by the Government
from time to time’.”

(The amendment also stood in the names
of Servashri B. N. Mandal, Sitaram Singh
and Nageshwar Prasad Shah )

SHRI CHITTA BASU : Sir, I move :

3. “That at page 1, line 22, after the
words ‘privy purse’ the words ‘or any
sum or amount as compensation in lieu
thereof’ be inserted.”

SHRUNIREN GHOSH : Sir, I move :

4. “That at page 1, after line 22, the
following new clause (c) be inserted,
namely :

‘(c) No compensation or any
other sums by way of any quid pro
guo will be payable to any Prince,
Chief or other person mentioned in
clause (a) in consequence of clause
b)y.”

The questions were proposed.

SHRI BABUBHAI M. CHINAI: Mr.
Deputy Chairman, Sir, having seen the
type of voting which took place just now,
I'do not think that any useful purpose
would be served by my amendment. But at
the same time one must have the courage
of his conviction. I, Sir, was one of those
who opposed this Bill last year in Septem-
ber when it was before the House and
was, to an extent, responsible for throwing
it out. But the times are changed. Those
very people, who opposed the Bill used
to dance from one place to another, when
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- 1 o
the result was being detayed to be dec-
_lared, that 1t should be declated immedia-
‘“tglx.,Now they are no longer mterested
. inopposing it 3 they are supporting 1t.
It may be argued that the times are chan-
.ged, that the Parllamentary elections have
=Rlven the mandate. All these are all nght.
But, Sir, what I want to say 15 that since
then the Government has chosen to {ake
A pumber of far reaching steps by way of
amending the Consatution that will
slpke at the very roots of democracy for
:Wthb our brave jawans are shedding their
lg!gg& in Bangla Desh and elsewhere.

mamnge ar

1t is tragic that thé Lok Sabha, the core
of our Parliamentary institutions, has
thought 1t fit to pass the 26th Amendment
Bill, 197t by a near-unanimity. This 1s an
of resorting to
m the ! name of

1 «

snstance of euphoria,
unregenerative  action

social justicess
[ S LT U} B W P ¢

The Bill whigh 15, oy, before the
“House consists qf tWo pa(,n[s.rfggq first part
is for the ab‘?lmorl of It')e pn\'uleges of
Rulers and the oﬁx‘e’r 18 fgr the abolitipn

‘91” privy purse. Si, I have nothyng tg  say
so far as the aboliion of the privileges of

Rulers 15 concerned. -

¥
Let us remember that ata ume. . .

SHRI SRIMAN PRAFULLA GOS-
WAMI (Assam) .On a pont of order,
Sir, 1 find for the last four years that our
hon. Member, Mr. Babubhai Chinai always
reads prepared scripts. Now also he 1s
1eading a script.

MR. DEPUTY CHAIRMAN : He
not reading, he 1s referring to his notes,
1 think.

18

SHRI SRIMAN PRAFULLA GOS-
WAMI * No, not notes ; hine by line he
1s reading. Be never looked at you. All
along he,was looking at the script. For the
last_four years 1 have seen this. Now when
we are gulng to abohsh the privileges of
the Princes, 1 do not like that he should
read simebody’s script. 1 have tolerated
this for four years.

(Inter ruptions)

[9 DEC. 1971]
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SHRI BABUBHAI_M. CHINAI : Mr.
Deputy Chairman, Sir, 1 want to talk
sense and, therefore, I am referring to my
prepared brief. 1t 1s not my mtention to
talk at random and permit 1t to be said,
here is in this House a lunatic, as 1t was
said some time ago. Please, therefore,
pardon me if I refer to my brief and take
the time of the House.

‘ SHRI SRIMAN PRAFULLA GOS-
WAMI . He cannot control his conscience,
Therefore, he 1s reading. (Interruptions)
He cannot control his brain. Thercfore,
he reads.

(Interruptions)

SHRI BABUBHAL M. CHINAI Let
us: remember that at a time of great
stiess, the Indian Princes exhibited loyalty
and patriotism and agreed to integrate
their States so as to constitute the Union
ot India. That was the time of glory for
Sardar _ Patel, the architect of Indian
unity, as much for the Rulers. We were
concerned at that time that the contnibu-
tion of the Princes should be recognised.
Solemn agreements were enterer mto with
the Princes and Sardar Patel himself stated
that this obhgation should be adhered to
by future Gowvernments. It was and 13
both a moral and a contractual obligation.
These solemn assurances and obligations
were also incorporated in the Constitu-
tion. In any case, whether it 1s a moral
or a contractual obligation, 1t 1s only fair
that the Government should honour the
commitment which therr predecessors
thought fit to accept at that tme.

SHRI SRIMAN PRAFULLA GOS-
WAMI : Sir, let him submut his script
to you and let 1t be taken as read.

SHRI BABUBHAI M. CHINAI : Near-
ly two decades have passed and the ruling
party to-ddy has come forward once
again with a Bill that goes counter to the
letter and spiiit of the covenants. A con-
tract 1s a contract and unless the Govern-
ment of the day adheres to such contracts,
one cannot expect sections of the society to
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[Shr1 Babubhai M. Chinai]
honour therr contractual obligations.
People will also lose thewr faith in the
Government 1tself when it gives the go-by
so easilly to covenants entered into by
previous Governments.

While I hold steadfastly to the view
that the very principle of the Bill is bad,
1 have to recognise that a certamm change
has come over the Indian scene. I am,
therefore, reconciled to the abolition of
privy purses but only on condition that
compensation is payable to the Rulers on
such abolition, Sir, you will please remem-
ber that even the Government had been
pegotiating with the Princes for the pay-
ment of compensation and the Princes
were carrying on these tortuous negotia-
tions over a Jong period of time. But they
were of no avall and no honourable
settlement could be arrived at. However,
1t was very clear that the Government
itself was committed to payment of com-
pensation to the Princes. That 1snot . . .

MR. DEPUTY CHAIRMAN : It
should be only brief observations on

amendments.

SHRI BABUBHAI M. CHINAI : Only
one minute, Sir.

This 1s not provided for i the Bill
nor has any indication been given by the
Government as to what 1t proposes to do
If nothing 1s paidat all, 1t will be a
monstrous sin. For, there are Princes who
are rich and others who are not so rnch
and who are not well-to-do at all. Taking
away their wherewithal will not bring in
socialism as is claimed to be the purpose
of this Bill. Let us be clear that this tall
claim that 1t 18 a soctalistic measure has no
basis whatsoever. It does not aim at
solving the problem of proverty, unemp-
loyment or any other problem. The aboli-
tion of privy purses is not going to usher
in socialism m this country ; nor is it
socialism to deprive even the small
Princes of their small amount, It will only
swell the ranks of destitutes
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I have, therefore, moved an amendment
that on the abolition of the privy purses,
a law should be passed for the payment
of reasonable compensation to the
Princes. In theend I want to appeal to
the Prime Minister that she should take
into consideration the commitment and
the negotiation which she was carrying on.
In anger she should not do anything
which might... (Interruption) ...... spoil the
negotiations which she was carrying on.
1 appeal to her even at the last stage that
she should continue her negotiations and
give fair compensation to the Princes even
if their Purses are abolished.

(Interruptions by Shri Sheel Bhadra
Yajee)

SHRI LOKANATH MISRA : Sir,
what is all this ? Why is he impatient ?
In a democracy we have to “have discus-
sion, The dissenting point of view also
has to beclarified oo the floor of the
House. They must bave the patience to
listen to the other side. Supposing we
differ on something, would not we have
the right to talk ? This is the forum where
we have to listen to each other . . .

=t sitang qIS ;A4 §9 aTE
NITFW@E? uaAr ¥ dfar
axy g

SHRI LOKANATH MISRA - Sir,
under _the People’s Representation Act
lunatics are not allowed to sit in the
House. I would again bring this to your
notice.

(dnterruptions)

SHRI N G. GORAY - Sir, may I seek
a clartfication from Shri Chunai ? He
started at a very high level, and at the
end he was ready to support this Bill pro-
vided compensation was given. So the
heart of the matter 1s compensation ?

SHRI BHUPESH GUPTA : That s
the morality of all monopolists.

MR. DEPUTY CHAIRMAN - Now
Mr  Rajnaramn
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SHRI BABUBHAI M. CHINAI: Sir,
just a minute, on a point of explanation
to the point raised by Mr, Goray, I have
said I moved the amendment of compen-
sation, and therefore, it is understood
that so far as Privy Purses are concerned,
I am not against their abolition now in
the context of the new changes. I say that
a fair compensation should be given.

SHRI CHITTA BASU : Why ?

SHRI GODEY MURAHARI (Uttar
Pradesh) : Where has the question of
morality gone ?

ot ToATae 2 Awg, gfhad
AU EMET T2 & | " O FF
WA HIAT ATEAT § TEHT AR
¥ fox & wgw fr 5w @z & |-
faa gzw d@fama  (gsdtaat gxaq)
fadgs, 1971 Fv St feedt A7 Fdy
¢ I HIY GIAA 3G A | 9g 363F
F (@) @A g ¢

(7) 'd@fqurs  (Gediaat
o) mfufaaw 1971 &
e ¥ &Y faslt geit  Searfaa
F Ay g #ix fAast ger Y
argq adr mwfgsx, arface qar
g faatfaa frg s & o
gggary, @s (%) # fafaw
goarfeafa, @ras ar W@ was &
geaufastd &1 yuar g faa
safza &1 =1 wfy fasr  gar
& ®7 § gz A 1 qIN 0

agagias s | & 3§ @A g f&

“fasty Gt & ®7 # @IT A

saAt’ g9% AW ag agr fgar siw
“HIT 7 IgF qIT § ¥ ar

ard & v7 d g wfas faar
sraar”
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SHRIP. C. MITRA (Bihar): It is
redundant. It is not here. How is this
allowed ?

Y TwAaw s g,
A oF qfar g1 § gg § A
WIE U g7 Afay, s i
Wad | wz ag fSSe g @t gw Far
S fF gt & 1 o oF mifar @

gy afz SaF 9w Saq
frafg &1 %1% ataq aff W @
3Y, 9ia1 f& g g @wa
a7 9y wmaMfg fear s,
8z R T wifes ¥ wATh
g7t Fg=ra fgar sroar

1 =M,

St sEwE gl feaar smwr
qJ7 Y sray ?

M UIEW g, TU g
A, sftag, § o9 s ag7 @
AT F AT T ATRAT § o ot
IFTT JUIT FAITAR HT FAGSATT
2T T FIT FYET & 92 @RI MeawA
AT FT AT FAT &1 gqd Az Fgr
mar § f w15 ufw fas det & w9
a9 & S, @t g9wy wer
TATS & &7 & & St ) qg &
®  agl & S afer mmrees &
&7 A & JIg 0 gaT Yar 78 g ar
aerdy & grg faer srar wifze s
IAF T a1 fasy Fe1 & =7 ¥ faar
Arear, &3 gfaFed w9 A frar
SITAT | IR HIY 79 § 78 wfygre
AT argdt g fF w3 qar =g as
Tl w1 2R H 29 g ¥ oagw
arfFs § @ Sl F fBe g0 @
faar qo Fa-Fa faar «ar ¢ sa
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a=t &1 uqr 3 Fra'"f SEIl 'q"réar
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W wearm @ (I qéir) :
‘mrqa fwaar faer 77

S Bt TAFAIE@W ¢ AT 9@ TA

T Tl & 1T TS AT 577 IITE

7g-§ R wea-afa Hiv adg-afa @
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gg qAET @Y | 9gT § A oy
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#1E afg-s3 fear sremr 97 % =9 &

W .
o T 715 gfg-w< far STQIT qITYT

FETH [T IE% 919 3y  Faad
|78 HIA sHiaT & fAafg FT Ha?arg

.39 ot 9wl uw W dar Ag fear
LU O 1 CRE P T
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ar shiaF-fafe gg sawr fedfafada
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1500 To WHF ¥ ST FfAw
agl fear srwm, 1500 o ¥ W

wfer s A a8 @R g w00

#%:200 &, 400 &, 500

{ vy =

Sy, § MaF g %@ @xT
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1 @ wE q g@EAr TE @
=1fEd |
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ar wedr g f @ ¥ gwmifig
guEAl F1 TT q1T 9T N T Trfgg
AR gar fax o ama ¥ wwe gt &
9 59 QU T ATYA Fgf 97 a7 §

=t swara sy
AT |

o o



97 Constitution (Twent y-sixth

sft TrAAITEE ¢ g, s g ot
q o) 91T FE SYFT AR A T §
T g | WT 39 §aT & W fedaw
F AMT ATIEF q&r gar 7ML =
T FT BATE qYT AT qT Wy AT
g | A qea 34 agr Ag W AR
garR =N aray Y StF gua 9T #7491
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THFY NG I IR FIATE W,
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qregar faw o AT fydY ad 9 qara
g war( gaF fac g a<EIT &
s AT [T I A AgE@HAr
agr g

MR. DEPUTY CHAIRMAN : Yes,
Mr. Chitta Basu.

SHRI CHITTA BASU : Mr. Deputy
Chairman, Sir, my amendment is also
very much specific and it says that—

““after the words ‘privy purse’ the words
‘or any sum or amount as compensation
in lieu thereof * be inserted.”

Sir, the intention of my amendment is very
clear. The intention is this, Sir, that they
should not be paid any compensation or
any amount or any sum in lieu thereof.

Sir, in the course of his reply, the hon.
Minister was on record as having said that
we have got, that the Government has got,
no intention to pay any compensation to
the “ Rulers’ and here, in this case, the
silence is louder. Sir, even if we accept that
the silence in this case is louder, this silence
has also created a certain amount of confu-
sion and some amount of misunderstanding
about the intention of the Government also.
That is not less now than the silence
which is louder.

Sir, it is quite known to everybody—and
I do not want to enter into a discussion at
this stage—that the privy purses were given
merely as a quid pro quo. There was no pat-
riotism in the ‘Rulers’ or the Princes in the
past nor even today. I do not want to go
into that history now. But don’t try to
parade it as an act of patriotism on the part
of the Princes or ‘Rulers’ to have accepted
the privy purse and got their States inte-
grated with India,

Sir, we, the people of India, had to pay
that amount under the circumstances which
no one can forget, Therefore, Sir, this quid
pro guo was there and it has also been
made quite clear by my hon. friends in this
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House that we have got no obligation, no
moral justification, for continuing the pay-
ment in the changed conditions in the
country.

Now, I say the compensation 13 not with-
in the view of the Government, But there is
a possibility that the Government wants to
pay something by way of transitional allow-
ance or by way of, as Mr. Ra jnarain says,
rehabilitation grant. Sir, every amount to
be paid from the exchequer has got a social
bearing, social consequence. Sir, in the
matter of payment of transitional allowance
or in the matter of payment of rehabilita-
tion grant, some amount of social relevance |
is also there. Sir, the question is that small
men are to be given some assistance. But
what about the millions of our men who
are definitely smaller than the socalled
small princes ? Sir, we have got the Direc-
tive Principles of State Policy. .. (Time
bell rings).

I
Sir, Lam not speaking anything outside |
the scope of my amendment . . . l

MR. DEPUTY CHAIRMAN But you \
are making a long speech. )
\

SHRI CHITTA BASU : Long or short
speech doesn’t matter. You have to see
whether 1 am going beyond the scope of
my amendment ... (Interruprions) . 1 am
finishing.

Sir, the Directive Principles of State
Policy are there. That is applicable to 54
crores of our people. This question of

human approach to citizens has also some
bearing or relation to the Directive
Principles. Directive Principles are

equally applicable to all citizens. Now
with this 26th ameadment (o the Con-
stitution, all princes and ex-rulers have |
been given the privilege of calling them-
selves equal to us. That is the privilege that
they should be proud of. Now they have
been given the privilege of calling them-
selves equal to us. That s the objective of !
the 26th amendment of the Constitution.
Now, all the princes and ex-rulers have
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been deemed to be equal to all other citi-
zens. Sir, if all other citizens of our country
have got certain . . .

MR. DEPUTY CHAIRMAN : Please
conclude.,

SHRI CHITTA BASU: laws of the land,
all these laws of land are also to be appli-
cable to them. There is land legislation.
There are other legislations for the protec-
tion of the rights and liberties of the citi-
zens. And why a citizen who was an erst-
while ruler should have a different approach
even in the consideration of humani-
tarianism . . .

MR. DEPUTY CHAIRMAN :
conclude.

Please

SHRI CHITTA BASU : There is no
ground to be unequal. Therefore, Sir, I am
not agreeable to this even on the question
of humanitarianism. ..

MR. DEPUTY CHAIRMAN : Please
conclude now.
SHRI CHITTA BASU : There is no

question of paying any amount as rehabili-
tation grant. No amount has to be paid to
any ex-ruler or ex-prince because that is not
in consonance with the Directive Principles
of State Policy. Therefore, that question is
to be taken 1nto consideration.

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI CHITTA BASU: I conclude.
The matter has been made all the more
confusing because the hon. Minister has
said that the Government is also consider-
ing the question of fixing some amount in
other ways. Therefore, Sir, this Parha-
ment, and this House, should make it
unequivocally and unambiguously clear
that we are not in a position to give any
amount of money in any other way or by
way of compensation

MR. DEPUTY
conclude.

CHAIRMAN : Please
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SHRI1 CHITTA BASU : .... as the
hon, Minister has stated.

Therefore, I press for my amendment
which says that no amount should be paid
by way of compensation or in any other
way whatsoever,

SHRI NIREN GHOSH: Sir, my
remarks, briefly, are these. Mr. Gokhale
has sought to cloud the issue but it serves
no purpose. He has kept the question in
the dark; he does not call it compen-
sation. But transitional allowance or
whatever you call it, it amounts to compen-
sation—whatever be the name you may
give it. So my amendment seeks to block
the way of the Government seeking to give
this to the ex-princes by way of relief, and
that is :

‘(c) No compensation or any other
sums by way of any quid pro quo will
be payable to any Prince, Chief or other
person mentioned in clause (a) in con-
sequence of clause (b).”

That is clear.

If there are destitutes after the passing
of this Bill, they are entitled to gratuitous
relief as citizens are entitled to in the
various States. No distinction should be
made between one citizen and another.
In all the States there are lakhs and lakhs
of destitutes. There they get something;
they can have it. If there is any unemploy-
ment, well, there are crores of unemployed
people. Some provision should be made
for all the unemployed 1n India and in the
same category something can be given to
them also. Not otherwise. If the Govern-
ment arranges for that in  some
form or other, directly or indirectly,
it will take away all the moral
attitudes that the Government has put
across the floor of the House.
It will take away all moral justification.
1 think the people will not take kindly 10
that. Government will be puton the mat
for that. That 1s why I want to make 1t
clear; though you have gone against the

[9 DEC. 1971 ]

Amenment) B:ll, 1971

country, as aclass the princely order has
acted against the interest of India. Even if
there is any justification for any other citi-
zen we can think of 1t but nothing special
in any form or 1n any name should be given
to them. This point shoul'd be made clear
and that is my amendment

SHRI H. R GOKHALRE: Sir, there are
four amendments. With regard to the
amendment of Mr. Babubhai Chinai, under
the guise or garb of an amendment he 1s
really trying to negative the basic purpose
of the Bull itself. Iti1s obvious that [ can-
not accept it.

With regard to the other three amend-
ments 1n the course of reply I have made it
clear that the Bill itself does not make any
provision for payment of compensation.
It is quite clear that the Bill has not pro-
vided for any payment of compensation,
I never said that anything will be paid.
The only statement which I have made is
that the mattet is still under the consi-
deration of the Government. Many aspects
of the problem will have to be taken into
account, especially in the case of smaller
princes. In view of this I do not suppose
1t is possible to accept all these amendments.

MR. DEPUTY CHAIRMAN: The
question 15—

1. “That at page 1, for lines 17 to
22, the following be substituted, name-
ly:—

‘(b) On and from the commence-
ment of such law as may be passed by
Parhilament providing for the payment
of compensation on the aboltion of
privy purse and all rights, habilities
and obligations 1n respect of privy
purse, the Ruler or, as the case may
be, the successor of such Ruler re-
ferred to in clause (a) or any other
person shall not be paid any sum as
privy purse’ ”’

The motion was negatived

102
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MR. DEPUTY CHAIRMAN: The
question is—

“ That at page 1, lines 22, after the
words ‘shall not be paid any sum privy
purse, the following be inserted, namely:-

‘nor any compensation — in cash
- or kind — shall be paid in lieu
thereof :

Provided that if he is not left with
any means of subsistence he shall be
paid rehabilitation grant not exceed-
ing rupees one thousand five hundred
per month as determined by the

(T

Government from time to time’,

The motion was negatived,

MR. DEPUTY CHAIRMAN: The ques-
tion 1s—

“ That at page 1, line 22, after the
words ‘privy purse’ the words ‘or any
sum or amount as compensation in
lieu thereof’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question 1s:

4, *‘That at page 1, after line 22, the
following new clause (c) be inserted,
namely:—

‘(c) No compensation or any
other sums by way of any quid pro
quo will be payable to any Prince,
Chief or other person mentioned 1n
clause (a) in consequence of clause
®)."”

The House divided.

MR. DEPUTY CHAIRMAN : Ayes —
31; Noes — 133.
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Amendment) Bill, 1971

AYES—--31
Ahmad, Dr, Z. A.
Barbora, Shri Golap
Basu, Shri Chitta
Bhadram, Shri M. V.

Brar, Sardar Narindar Singh
Chatterjee, Shri A, P.
Ganguli, Shri Salil Kumar
Ghosh, Shri Niren

Goray, Shri N. G,

Gupta, Shri Bhupesh
Hasan, Prof. Saiyid Nurul
Hathi, Shri Jaisukhlal
Hussain, Shri Syed

Iyer, Shri N. Ramakrishna
Krishnan, Shri N. K,
Kumaran, Shn S.

Mandal, Shri B. N.

Mathew Kurian, Dr. K.
Menon, Shri Balachandra
Menon, Shri K. P. Subramania
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey
Nair, Shri G Gopinathan
Prasad, Shri Bhola
Rajnarain, Shri

Rao, Shri Katragadda Srinivas
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Roy, Shri Kalyan

Roy, Shri Monoranjan
Sanyal, Shri Sasankasekhar
Sardesai, Shri S. G.

Sen Gupta, Shri Dwijendralal
Singh, Shri Bhupinder

Suraj Prasad, Shri

Tohra, Sardar Gurcharan Singh

Venkataraman, Shrt M, R,

NOES-—133

Abdul Samad, Shri A. K. A.
Ahmad, Shri Syed

Alva, Shri Joachim

Amla, Shri Tirath Ram
Anandam, Shri M.

Ansari, Shri Abdul Qaiyum
Ansari, Shri Hayatulla
Appan, Shri G. A.

Arora, Shri Arjun
Bachchan, Dr. H. R,
Baharul Islam, Shri

Bhatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar, Sardar Narindar Singh
Chandra Shekhar, Shri
Chattopad! yaya, Dr. Debiprasad

Chaudhari, Shri N. P.

[9 DEG, 1971]

Amendment) Bill, 1971

Chengalvaroyan, Shri T.
Chinai, Shri Babubhai M.
Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir

Desai, Shri Suresh J,
Deshmukh, Shri T, G.
Dikshit, Shri Umashankar
Dutt, Dr. Vidhya Prakash
Gadgil, Shri Vithal
Gautam, Shr1 Mohan Lal
Goswami, Shri Sriman Prafulla
Gowda, Shri U. K, Lakshmana
Gujral, Shn 1. K.

Hasan, Prof. Saiyid Nurul
Hatbhi, Shri Jaisukhlal
Hussain, Shri Syed

Iyer, Shri N. Ramakrishna
Jain, Shri A, P.

Jain, Shii Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri ~
Kaul, Shri M. N,
Kemparaj, Shri B, T.
Kesri, Shri Sitaram
Khaitan, Shri R. P,

Khan, Shri Akbar Als
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Khan, Prof. Rasheeduddin

Kollur, Shri M. L.

Koya, Shri B. V., Abdulla
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kulkarni, Shri B, T.
Kurup, Shri G. Sankara
Madani, Shri M, Asad
Mabhida, Shri U. N.
Mallikarjunudu, Shri K, P,
Mangladevi Talwar, Dr, (Mrs.)
Mani, Shri A. D.

Maragatham Chandrasekhar, Shrimati

Mehta, Shri Om

Mirdha, Shri Ram Niwas
Mishra, Shri L.N.

Mitra, Shri P. C.

Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V. T.

Nandini Satpathy, Shrimati
Narayan, Shri M. D.
Narayanappa, Shri Sanda
Narayani Devi Manaklal Varma, Shrimati
Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda

Panjhazari, Sardar Raghbir Singh
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Parthasarathy, Shri R. T,
Patil, Shri G, R.

Patil, Shri P, S,

Prasad, Shri K. L. N.
Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Raju, Shri V. B.
Ramaswamy, Shri K. S.
Ramiabh, Dr. K.

Reddy, Shri K. V. Raghunatha
Reddy, Shri M., Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C, Nagi
Roshan Lal, Shri

Roy, Shri Biren
Ruthnaswamy, Shri M.

Salig Ram, Dr.

Samuel, Shri M. H.

Sangma, Shri E. M,
Sanjivayya, Shri D.
Satyavati Dang, Shrimati
Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali
Sen, Dr. Triguna

Shah, Shri Manubhai

Sherkhan, Shri
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Shervani, Shri M. R.

Shishir Kumar, Shri

Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Pd.
Sing};, Shri Dalpat

Singh, Shri D. P,

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan
Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sur, Shri M. M,

Sushila Mansukhalal Desai, Miss
Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R,

Vero, Shri M,

Vidyawati Chaturvedi, Shrimati
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Villalan, Shri Thillai

Vimal Punjab Deshmukh, Shrimati
Yadav, Shri Shyam Lal

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

The motion was negatived.

MR. DEPUTY CHAIRMAN - The
question is : ’

“That clause 3 stand part of the Bill.”

The House divided.

MR. DEPUTY CHAIRMAN : Ayes—
169; Noes—9,

AYES—169

’

Abdul Samad, Shri A. K. A,
Ahmad, Shri Syed

Ahmagd, Dr. Z, A,

Alva, Shri Joachim

Amla, Shri Tirath Ram
Anandam, Shri M.
Ansari, Shri Abdul Qaiyum
Ansari, Shri Hayatulla
Appan, Shri G. A.
Arora, Shri Arjun
Bachchan, Dr. H, R.

Baharul Islam, Shri
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Barbora, Shri Golap

Basu, Shri Chitta

Bhadram, Shri M. V.

Bhatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar, Sardar Narindar Singh
Chandra Sekhar, Shri
Chatterjee, Shri A, P.
Chattopadhyaya, Dr. Debiprasad
Chaudhary, Shri Ganeshi Lal
Chaudhari, Shri N, P,
Chengalvaroyan, Shri T.

Das, Shri Balram

Das, Shri Bipinpal

Dass\, Shri Mahabir

Desai, Shri Suresh J.
Deshmukh, Shri T. G.
Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal

Ganguli, Shri Salil Kumar
Gautam, Shri Mohan Lal
Ghosh, Shri Niren

Goray, Shri N. G.

Goswami, Shri Stiman Prafulla
Gowda, Shri U. K. Lakshmana
Gujral. Shri I. K.

Gupta, Shri Bhupesh

Gurupadaswamy, Shri M. S.

~

{RAYYA SABHA)  Amendmeny) Bill, 1971

Hasan, Prof. Saiyid Nurul
Hathi, Shri Jaisukhlal
Hussain, Shri Syed

Iyer, Shri N. Ramakrishna
Jain, Shri A. P.

Jain, Shri Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri

Kaul, Shri M. N,
Kemparaj, Shri B. T.
Kesri, Shri Sitaram
Khaitan, Shri R, P.

Khan, Shri Akbar Ali
Khan, Prof. Rasheeduddin
Kollur, 8hri M. L.

Koya, Shri B, V. Abdulla
Krishan Kant, Shri
Krishnan, Shri N. K.
Kulkarni, Shri A. G.
Kulkarni, Shri B. T,
Kumaran, Shri S.

Kurup, Shri G. Sankara
Madani, Shri M, Asad
Mabhida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.)

Mani, Shri A, D.

Maragatham Chandrasekhar, Shrimat
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Mathew Kurian, Dr. K,

Mehta, Shri Om

Menon, Shri Balachandra
Menon, Shri K. P. Subramania
Mirdha Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohammad, Chaudhary A,
Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey

Murthy, Shri B. P, Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, ShriV. T.

Nair, Shri G. Gopinathan
Nandini Satpathy, Shrimati
Narayan, Shri M. D.
Narayanappa, Shri Sanda
Narayani Devi Manaklal Varma, Shrimati
Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R, T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.

Prasad, Shri Bhola

9 DEC. #971§
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Prasad, Shri K. L. N,
Pratibha Singh, Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati
Purakayastha, Shri Mahitosh
Puri, Shri Dev Datt

Puttappa, Shri Patil
Rajnarain, Shri

Raju, Shri V. B.

Ramaswamy, Shri K. S,
Ramiah, Dr. K.

Rao, Shri Katragadda Srinivas
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Reddy, Shri J. C., Nagi

Roshan Lal, Shri

Roy, Shri Biren

Roy, Shri Kalyan

Roy, Shri Monoranjan

Salig Ram, Dr.

Samuel, Shri M. H,

Sangma, Shri E. M.
Sanjivayya, Shri D.

Sanyal, Shri Sasankasekhar
Sardesai, Shri S. G.

Satyavati Dang, Shrimati

Savnekar, Shri B, S.

Schamnad, Shri Hamid Ali
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Sen, Dr. Triguna

Sen Gupta, Shri Dwijendralal
Shah, Shri Manubhai
Sherkhan, Shri

Shervani, Shri M. R.

Shishir Kumar, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Pd.
Singh, Shri Dalpat

Singh, 8hri D. P.

Singh, Shri Inder

Singh, Shri Shiv Swaroop

Singh, Shri Sinam Krishnamohan
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan
Sinha, Shri Rajendra Pratap
Sisodia, 8hri Swaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri
Sur, 8hri M. M.
Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss
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Tilak, Shri J. 8.

Tiwary, Pt. Bhawaniprasad

Tohra, Sardar Gurcharan Singh
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.

Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Vitlalan, Shri Thillai

Vimal Punjab Deshmukh, Shrimati
Yadav, Shri Shyam Lal

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

NOES—9

Deo, Shri Bira Kesari
Jagarlamudi, Shri Chandramouli
Mariswamy, Shri S. S.

Misra, Shri Lokanath

Mohta, Shri M. K.

Panda, Shri K. C.

Patel, Shri Dahyabhai V.
Patel, Shri Sundar Mani

Ruthnaswamy, Shri M,
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{9 DEC. 1971)

The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the

Members present and voting.

Clause 3 was added to the Bill

Clause 4—Amendment of article 366

MR. DEPUTY CHAIRMAN :
question is 5

The

“That clause 4 stand part of the

Bill.”

The House divided.

MR, DEPUTY CHAIRMAN : Ayes

—169; Noes—9.

AYES—169

Abdul Samad, Shn1 A. K. A.
Ahmad, Shri Syed

Ahmad, Dr. Z. A.

Alva, Shri Joachim

Amla, Shr; Tirath Ram
Anandam, Shri M.

Ansari, Shri Abdul Qaiyum
Ansar, Shri Hayatulla
Appan, Shri G. A,

Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri

Batbora, Shri Golap

I
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Basu, Shri Chitta

Bhadram, Shri M. V,

Bhatt, Shri Nand Kishore
Bobdey, Shri S. B.

Brar, Sardar Narindar Singh
Chandra Shekhar, Shri ‘
Chatterjee, Shr1 A. P.
Chattopadhyaya, Dr. Débiprasad
Chaudhary, Shri Ganeshi Lal
Chaudhari, Shri N. P.
Chengalvaroyan, Shri T.

Das, Shri Balram

Das, Shri Bipmpal

Dass, Shri Mahab'r

Desai, Shri Suresh J.
Deshmukh, Shri T. G.

Dikshit, Shri UmashanRar
Dutt, Dr. Vidya Prakash
Gadgil, Shn1 Vithal

Ganguli, Shn Salil Kundar
Gautam, Shr Mohan Lal #
Ghosh, Shn Niren

Goray, Shri N, G.

Goswami, Shri Sriman Prafulla
Gowda, Shrr U. K. Lakshmana
Guyral, Shni 1 K.

Gupta, Shr; Bhupesh

Gurupadaswamy, Shri M. S.

Hasan, Prof Saiyid Nurul
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Hathi, Shri Jaisukhlal
Hussain, Shri Syed

Iyer, Shri N. Ramakrishna
Jain, Shri A. P,

Jain, Shri Dharam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shri

Kaul, Shri M. N.
Kemparaj, Shri B. T.
Kesri, Shri Sitaram
Khaitan, Shri R, P.
Khan, Shri Akbar Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M., L.

Koya, Shri B, V. Abdulla
Krishan Kant, Shri
Krishnan, Shri N, K.
Kulkarni, Shri A, G.
Kulkarni, Shri B. T.
Kumaran, Shri S.

Kurup, Shii G, Sankara
Madant, Shri M, Asad
Mahida, Shri U. N.
Mallikarjunudu, Shri K. P,
Mandal, Shri B, N,
Mangladevi Talwar, Dr. (Mrs.)

Mani, Shri A, D.

Maragatham Chandrasekhar, Shrimati

Mathew Kurian, Dr. K.

o
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Melta, Shri Om

Menon, Shri Balachandra
Menon, Shri K. P, Subramania
Mirdha, Shri Ram Niwas
Mishra, Shri L. N,

Mitra, Shri P. C.

Mohammad Chaudhary A.
Mohamod Usman, Shri
Mohideen, Shri S. A. Khaja
Mukherjee, Shri Pranab Kumar
Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shri V., T.

Nair, Shri G. Gopinathan
Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Narayanappa, Shri Sanda
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Narayani Devi Manakial Varma, Shrimati

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananhda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shri R. K.
Prasad, Shri Bhola

Prasad, Shri K L. N.
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Pratibha Singh, Shrimat
Punnaiah, Shr1 Kota

Purabr Mukhopadhyav, Shrimati
Purakayastha, Shr1 Mahttosh
Puri, Shri Dev Datt

Puttappa, Shr1 Patil
Rajnaram, Shri

Raju, Shrn V. B.
Ramaswamy, Shr K. S
Ramiah, Dr K.

Rao, Shri Katragadda Siinjvas
Reddy, Shr K. V. Raghunatha
Reddy, Shri M Srinivasa
Reddy, Shr1 Mulka Govinda
Reddy, ShriJ C WNagi
Roshan Lal, Shr

Rovy, Shr Biren

Roy, Shri Kalyan

Roy, Shri Monoranjan

Salig, Ram, Dr

Samuel, Shri M H

Sangma, Shri E M
Sanjivavya, Shri D

Sanyal, Shr1 Sasankasekhar
Sardesat, Shr1 S G.

Satyavati Dang, Shrimati
Savnekar, Shr1 B S.
Schamnad, Shri Ham:d Al

Sen, Pr. Triguna
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Sen Gupta, Shri Dwijendralal
Shah, Shri Manubhai

Sherkhan, Shri

Shervani, Shoi M R

Shushir Kumar, Shn

Shukla, Shri Chakrapani

Shukla, ShriM P
Shyamkumari Devi, Shrimat
Singh, Shri Bhupinder

Singh, Shri Bindeshwar1 Pd
Sihgh Shri Dalpat

Singh, ShnD P

Singh, Shi1 Inder

Singh, Shr1 Shiv Swaroop

Smgh, Shri Sinam Krishnamohan
Smgh, 8hr1 Sttaram

Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shr1 Rajendra Pratap
Sisodia, Shri Swaisingh
Sivaprakasam Shri S.

Sukhdev Prasad, Shri

Sur, Shri M M

Sura) Prasad, Shr

Sushila Mansukhalal Desa1, M1ss

Tilak, Shri J. S

Tiwary, Pt Bhawaniprazad
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Tohra, S;rdar Gurcharan Singh
Untoo, Shri Gulam Nabt

Usha Barl;akur, Shrimati
Venigalla Satyanarayana, Shri
Venkataraman Shr1 M. R.
Vero, Shri M

Vidyawat1 Chatur vedi, Shrimati

Viullalan, Shrr Thiltas

Vimal Punjab Deshmukh, Shrimati

Yadav, Shr1 Shyam Lal

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimat:

NOES—9

Deo, Shri Bira Kesarn
Jagarlamud), Shr1 Chandramoul

Mariswamy, Shr1 S S

Misra, Shri1 Lokanath

Mohta, Shr1 M. K.

Panda, Shn K. C.

Patel, Shr1 Dahyabhai V.,

Patel, Shr1 Sundar Mani

Ruthnaswamy, Shr1 M.
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The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
Members present and »oting

Clause 4 was added 10 the Bill,

MR. DEPUTY CHAIRMAN : The
question 1s :

““That Clause 1, the Enacting Formula
and the Title stand part of the Bill ”

The House divided

MR DEPUTY CHAIRMAN Ayes—
169, Noes—9

AYES—169

Abdul Samad, Shri A K A
Ahmad, Shri Syed

Ahmad, Dr. Z. A

Alva, Shri Joachim

Amnla, Shrt Tirath Ram
Anandam, Shri M,

Ansari, Shr1 Abdul Qaiyum
Ansart, Shr1 Hayatulla
Appan, Shri G A,

Arora, Shr1 Arjun
Bachchan, Dr. H R.
Baharul Islam, Shri
Barbora, Shri Golap

Basu, Shri Chitta
Bhadram, Shr1 M. V.

Bhatt, Shri Nand Kishore
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Bobdey, Shn S. B.

Brar, Sardar Naimndar Singh
Chandra Shekhar, Shri
Chatterjee, Shri A. P
Chattopadhvaya, Dr. Debiprasad
Chaudhary, Shr1 Ganesh: Lal
Chaudhari, Shit N, P,
Chengalvaroyan, Shn T.

Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir

Desai, Shri Suresh J.
Deshmukh, Shni T. G.
Dikshit, Shri1 Umashankar
Dutt, Dr. Vidhya Prakash
Gadgil, Shr Vithal

Ganguli, Shri Salil Kumar
Gautam, Shr1 Mohan Lal
Ghosh, Shri Niren

Goray, Shri N. G.

Goswami, Shr1 Sriman Prafulla
Gowda, Shr1 U K. Lakshmana
Guyral, Shr1 T K.

Gupta, Shr1 Bhupesh
Gurupadaswamy, Shri M. S,
Hasan, Prof. Saiyid Nurul
Hathi, Shr1 Jarsukhlal
Hussamn, Shri Syed

Iyer, Shn N. Ramakrishna

[9 DEC. 1971
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Jamn, Shri A P.

Jain, Shri Dhaiam Chand
Joshi, Shri Umashanker
Kalyan Chand, Shr

Kaul, Shri M. N.
Kemparaj, Shn B. T
Kesri, Shn Sttaram
Khaitan, Shri R P,

Khan, Shr1 Akbar A
Khan, Prof Ruasheeduddin
Kollur, Shri M. L

Koya, Shrt B v Abdulla
Krishan Kant, Shri
Krishnan, Shri N K.
Kulkarni, Shri A, G.
Kulkarnt, ShiB T
Kumaran, Shrt S

Kurup, Shrt G. Sankara
Madani, Shri M Asad
Mahida, Shri U N
Mallikarjunudu, Shri K P.
Mandal, Shri B. N
Mangladevi Talwar, Dr (Mrs.)

Mani, Shiit A D

Maragatham Chandrasekhar, Shrimat

Mathew Kurian, Dr. K
Mehta, Shri Om

Menon, Shri Balachandra

Menon, Shr1 K. P Subramania
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Mairdha, Shrr Ram Niwas
Mishra, Shri L N

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohamod Usman, Shn
Mohideen, Shri S. A Khaja
Mukherjee, Shri Pranab Kumar
Murahart, Shri Godey
Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Nagpure, Shr1 V. T

Nair, Shrt G Gopinathan
Nandiny, Satpathy Shrimati
Narayan, Shn M D
Narayanappa, Shr1 Sanda
Narayan! Devi Manaklal Varma, Shrimati
Nawal Kishore, Shn

Nek1 Ram, Shn

Panda, Shr1 Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R T.
Patil, Shri G. R.

Patil, Shri P. S.

Poddar, Shrt R. K.

Prasad, Shri Bhola

Prasad, Shri K. L. N.

Pratibha Singh, Shrimat

Punnatah, Shri Kota

Purabi Mukhopadhyay, Shrimati

Purakayastha, Shri Mahitosh

Puri, Shr1 Dev Datt

Pushpaben Janardanrai Mehta, Shrimati

Puttappa, Shri Patil
Rajnarain, Shri

Raju, ShnV B
Ramaswamy, Shri K. S.
Ramiah, Di. K

Rao, Shri Katragadda Srinivas
Reddy, Shri KV Raghunatha
Reddv, Shrt M Srinivasa
Reddy, Shrt Mulka Govinda
Reddy, ShriJ C Nagi
Roshan Lal, Shri

Roy, Shr1 Biren

Roy, Shri Kalyan

Roy, Stri Monoranjan

Safig Ram. Dr.

Samuel, Shr; M. H.

Sang;na, Shri1 E. M.
Sanjivayya, Shri D.

Sanyal, Shri Sasankasekhar
Sardesai, Shri S. G.
Satyavatt Dang, Shrimati
Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali
Sen, Dr. Triguna

Sen Gupta, Shri Dwijendrala!

Shah, Shri Manubhai
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Sherkhan, Shri

Shervani, Shn M R

Shishir Kumar, Shn

Shukla, 8hri Chakrapani

Shukla, Shrn M P

Shyamkumari Devy, Sh‘nmatl
Singh, Shr1 Bhupinder

Singh, Shr) Bindeshwar: Pd
Singh, Shri Dalpat

Singh, Shn D. P

Singh, Shr1 Inder

Singh, Shri Shiv Swaroop

Singh, Shn Sinam Krishnamohan
Singh, Shry Sultan

Singh, Shr1 Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shr1 Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisigh
Sivaprakasam, Shri S

Sukhdev Prasad, Shri

Sur, Shri M M.

Suraj Prasad, Shri

Sushila Mansukhalal Desai, Miss
Tilak, Shr J. S.

Tiwary, Pt Bhawaniprasad

Tohra, Sardar Gurcharan Singh

Untoo, Shri Gulam Nabi
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Usha Burthakur, Shrimati

Venigalla Satyanarayana, Shr
Venkataraman, Shri M R

Vero, Shnt M.

Vidyawat: Chaturvedi, Shrimati
Villalan, Shri Thilla

Vimal Punjab Deshmukh, Shrimati
Yadav, Shr1 J P,

Yadav, Shri Shyam Lal

Yajee, Shr1 Sheel Bhadra

Yashoda Reddy, Shrimati
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Deo, Shri Bira Kesari
Jagarlamudi, Shr1 Chandramoul
Mariswamy, Shri S S.
Misra, Shr1 Lokanath
Mohta, Shri M. K.

Panda, Stn K. C

Patel, Shr1 Dahyabha1 V.

Patel, Shr1 Sundar Mani1

Ruthnaswamy, Shr1 M,
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The motion was carried by a majority of
the toral membership of the House and by a
mayority of not less than two-thirds of the

Members present and voting.

Clause 1, the Enacting Formula and the

Tule were added to the Bill.
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SHRI H. K GOKHALE - Sir, I beg to
move *

“That the Bill be passed.”

The question was proposed.

) aRAY S S (ITT 9RA) ¢
39 awrafa agiza, 0 faar & | 59
¥ & ST AT F1 5 gy ga-
wATY § §9 fafrarfasre ot & ¥ aary
g1 g =7 wfywrdl § dra ITH!
St 44 FOT &Y fydi g9 F €A
fear srar arag v a= @ar | § [rgar
fr wadRz wiw gfvear &1 S0 Har
TG FT g §, IqY 43 IFH I
g g & apT §1 & fag wd
it § ag wgar 9rzgar g FF areas o
gfefeafa & Saq ag woar fasgessne
R fweges a1zed & a=41 @ ward
o aNs & fqe g fgar srg arfs
AT AIAART F S FIAT FHAT
SEF! A TG § AIANC G AF

Wil 3F TaTHE A% 3fear fasges
FET AR fareges Tigew & a=d1 ®1 AT
Y o1, IaF1 A7 IS fzar star A1,
San s L S & F Fgar fw
st &qar faar § a9 g F9@ qqT
7 3, zqF! freyges Free AR frsges
F1EEE F a1 & s & fag ¥ fear
STA | a1 99 &G0 w1 &I 1 o|eET
|IANT 1T | uF  qi% 1 el
WEIUSIHT I g ®AAT LA/ fwar
ST 41 HIT gHA A I gg IAT
q91 @1 FFa9T graa aua g, s fF
"I 3T A IIIT-ZISA qa5T § ag g7
99 F1 TFAqI FT a1 @ OF %7 gay
ATl A g | faw A Y agr

[RAJYA SABHA)

Amendment) Bill, 1971 132

§2 g, & 399 g qrgqr FE o fF 39
Y A1 AANE F w7 7 ogEAAA! &
oAl B, JIYLFT FIEZT WL TITE
ZiTe® & I F AT A AR F &Y
#agaiE d 1 g7 wedi & gy { faw
HT GAGT FIAT £ |

SHRIC. D PANDE: Sir, [ would
like to have a chance. 1t 1s not a question
of party. I have not spoken at any stage.

SHRI ARJUN ARORA : Have you
left the party ?

ot frareaT Zw : sfiaq, AT
% fadt oF o¥% fadarfawre w1 qara
F3 1 faggs aa fogsdr a1 39 987
T AT 9T AT IT 9T AT g AT CF
qrg FE O FI & AwrS fET I g

AT ATAEE GAVAT | AT Fgr 471 %
“I have no fascination for the Princely
order nor has Jana Sangh any desire to
keep this order gotng on for long™

WY, I@ ATT FTM A F ZEET
fa<ia far ar, #91f% Taa ararmfera
Fam g faa & 9@ FAF A
Fifore F7 A7 TG oAt ag AR 9T
g 9 Wi Uy g ¥ fao ag fgar
ZaT mages a1 f5 gw wAdw gfa &
facga aw &, fAT & 1 g A av
foet & Y pwig w wiwe g fama
AAT AET AT |

sy MAAg oet © Aqg AT @
C

Wt qyarEaT g arfea 7 gfar
gIaFY A% 7 FIFY qIEA T TH
=T AT 9 BRar &1 oftme, & avsly
o Y fFall 91 ar@ Fr wara g
g #IfF aga wrar gur dreaga ¥
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gFT ArqAg T OF a1 FAr A4 5
4 freq & AW F WX qrAT 92 AT
ar gedt arg 4 arfgr ) S eRw @
fo gt w9 =Y fomaay uss qar A
FI¥ ¥ gy wv  fear @1 s
mifedg & gryr afgsz giga & saar
Tt 39 mifeRa #1 ogiw FE ¥
FAE & @f wiv gan fga s
F 9 H TG IR ¥ ST Snal §
™ fogelt w1e & W wWH &
Mfwer fag ad giar | 7@y Fa9 98
fag glarar f& wifgarde gan §,
frdY & wwta & Ady Ay 3g W
arfag giar ar fF ag #a wifsqa &
gIer agy fpar &7 @war | FIq A QO
ard fag gy Y | ga TS Gy H
ag =1 gan 21 f5 3as fawer asy
A1y WEd &1 Wfae fag & w@r
ZF 141 qQT § dVag Iga 9@ aAdr
9T Y |

ey, “fadwfas” wsz &1 9@
FWINTFW@ LA I T 7g 4@
fafge & f& f@@r & v grara
afgsr § 397 #@ & W & s
fadarfasre aft grar g oa  fedt &
Iy AfYFRIC F1¢ T 21 wias
qOTH AR A A AT § wEw g fw
3 AT THE Q1A & A @Eww A
fF srgr 3awt wmawARar g g3r HHY
98 W g | AR WS F @ g A, N
guar & go ? fgewar F@ g
Fifgg + g gaT & w2, A
gAed &k G FAT AT gHAT |
gy 39 fowmar #1 &7 ¥\ ¥ g
& garX T # TEdfaT wr fagra fzar
war, waf7ag 1 g @ 55y 78 ) F
AW A AAGT & WAL 9T GAAT AT
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& qra Y #2719ty gy ofwmmH
guT AgY, faomay avay 7@ W@ § A7
gy 1 A 2 f5 ag fagngr 9 gy
Fifgd | AR 3T 0% § F7 T8 AT
q ag A a1 § i F1AT EagRo
AT 9€ HAT &1 AT AT HIT FY
goey FTEH TqT FT GRAH A< G
Zar | GNY F1 TALT FIF  AA9T TG
ghgart H adr g, sfam @ adr &,
AT geag o A8 gar | @iy gR
ast ggsAar gf A 99 fagw Ay 99
a3 g ¥ guar At fF oS A ag
Nl @ E g ag a8 araw §
Fq 797 fayarfasraq &1 gw wFsar
T BT T IS A= qrq AT, g
Sy =rfgw ofr 1 3Ey WATHT FT AEWA
Fgar |

“qg gEaTA  fad waw  aw
qEATAr T § gAFHA |

gage@ A /I
grear ssar 1"

¥ wF

A, WATR R §F a@FRF
ford oft ws arg fadga s<ar avgar )
§ 3g sfagra Y 99 W@ T A A
faarar =igar § faw aam fawa &
1 ¥ fagea7 § OG AT Fg FW
X WHA AATAT AT | S QG ATHT
qST AT ) fawy ¥ Suy &y %
“gEid A @ AT AT P AR Tl
#2 ¥ Y wa ug qam f5 ek arg
FaT sqagrT fHar o P Ay am A
Iq gug #2191 & “grawy  \gAdr
ga¥ § & 9 saaz T ST FY AT
F qra FeAT AET AT AR qrA Ag
argaIT &3¢ | fafey & gra 7 O™
F AM A, a7 TG W SAAGIT &



135 Constitutyon (Tuenty-sixth

[+ft draraz 39 ]
EAT AT I I IAF AT ITYAS
FAEIT FF WYAT AFAAT Fatwa 77,
g & F4T #1$ wEaw 7 fear
afad o fawg N Far o F I
¥ Fa g8 fragy v wgar ¢ fw
ag At AgAar &1 g3 5@ A
qH | G A qUE-ATE F AT FE
9% 2 avg-axg  # &g 9ed
At w@Y ard off, Wi ot FE AT gEwA
£ WA FIT FUAGTT T T FT &
agl afew gwrg @ gwg @z WoAr
gwar g & 3 g @t @T 3, 9 A
Wi grsfa /i wRdly avgar @
2 | gafay, siwg, oI gAY g A
T 1 A F1 AGAAT T THR FQ
g ) W FIGT F g I ANGL FI
g%d § GNT T qUT & qEA F o,
g4 qI9-g1a g9 WA qEqar, A
AAIT AT gaAT AxHfR, TT qaw
Tt At wvAr wifgy ) F awwar g fw
Wy ufas g Fg7 A AWEAHAT A

g

SHRI LOKANATH MISRA Mr
Deputy Chairman  Sir, in the name of
changing times truth s being ridiculed,
assurances are being laughed at and 1t 1s
all being attributed to changing times The
people who are responsible for cieating an
atmosphere ot changing times attribute
all the blame to changing times They do
not blame themselves at all  So much has
been sard about Indian traditions I would
not repeat them because the time in the
Third Readtng 1s onlv two or three minutes
and you will be pressing the bell Ido
not want that, Now, Str, in principle my
leadet has already said that we are oppos-
ed to breach of any [latth and, therefore,
we have recorded whatever we stand for
through the 1ed-hght 1 want to record
now

[RAJYA SABHA]

I
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of sEwe TRy omq faaar

QTa g1 SHAFY M AT gl

»Y SR ITATE qFA . TR AU
CEKAN!

MR. DEPUTY CHAIRMAN
continue

Please

SHRI LOKANATH MISRA He s
gradually becoming wviolent and nsane
and he should not be allowed here

SHRI PITAMBER DAS 1 strongly

protest UP 1s not going to take him
SHRI LOKANATH MISRA All
right Ranchi 1s his home State
SHRI BHUPESH GUPTA Do I

understand that the Jan Sangh has prove
ded tco many inmates in Agra that UP
cannot take him ?

SHRT LOKANATH MISRA  West
Bengal probably has providedit Let us
not talk about States Now, coming bick
to the Bill, the provision for compensation
1s not there. Mr  Gokhale, our eminent
Law Minister, seems to take pride in the
great achievement that he has made in
not providing for compensation He says
that whatevet would bs given would be
through transitory allowance

SHRIH R. GOKHALE
say that

I did not

SHRI LOKANATH MISRA Some
sort of allowance to the smaller Princes
You can look into the record He said
that he would give some sort of allowance
to the smallet Rulers
up, what should I say the flchdgates to
many underhand means. It would give a
lever to the ruling party to try to pressurise
all the smaller Rulers in order to join the
ruling party Theicfore, 1t 1s all left vague
Leaving 1t vague (s dangerous The amount

Now, that opens
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of compensation that has to be paid should
have been categorically specified saying
that this 1s going to be the sum and that
should have been provided in the body of
the Bill. Not doing 1t 1s not 1n the interests
of the country It may be 1n the interests
of the ruling patty and 1t 1s definitely in the
interests of the ruling party because that
1s going to be used as a lever The Home
Minister 1s now the Prime Minister and
she would use 1t as a lever Maybe she
herself may use 1t or maybe she would
use 1t through her agencies That 1sa
different matter, but that makes little
difference  The chances are very strong
that 1t would be used as a lever to press-
urise all the Rulers in order to jomn the
ruling party

AN HON MEMBER No, no

SHRI LOKANATH MISRA  And \(f
they do not tou, then there would be
discrimination 1n the compensation, 1in the
c.mpensation, 1n the so called transitory
allowance that 1s going to be paid  There-
fore, 1 have my strongest objection to
leaving 1t vague It should be specified,
1t should be categorically known to the
members ot the House as to what 1s going
to be the transitory allowance or the com-
pensation or whatever 1t 15 Let them
categorically state 1t before tle Bill s
pushed through 1n the final stage

SHRI DEV DATT PURI (Haryana)
Mr Deputy Chairman, the hon Membe:
who spoke against the Bill seems to think
that we entered 1nto a solemn agreement
with the Princes and that we dre going
back on 1t Nothing has been done
SHRI BHUPESH GUPTA  The fune-

ral 1s there. Only let us go home

SHRI DEV DATT PURI  This com-
plaint of the Princes that the treaties and
covenants entered nto with them are not
being carried out goes back to the British
times and I would hike to read ore small
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letter which 1s very interesting. This has
been written by the Maharaja Jam Saheb
of Nawanagar to Sir Henry Craig making
the allegation that during the Cripps nego-
tiations, they had disregarded the coven-
ants and treaties. Now, this 1s very interest-
mg They quote Lord Canning to say *
“The safety of the British ruleis not
diminished by the maintenance of the
native chiefs  In the mutiny these patches
of native Governments served as a break-
water to the storm which would otherwise
have swept us in one great wave ” So,
what the Princes are putting forward in
their favour 1s that but for the Princes this
country would have been free in 1857

They go on to say and they also quote Sir
John Malcolm They say “If we made
all India nto zilas” by which they mean
“If the States were abolished

“If we made ali India 1nto 7ilas, 1t
was not :n the nature of things that
our Empire should last 50 years,” if
notless “But if we could keep a
number of States as royal 1nstruments,
we may be able to rule Indra as long as
our naval superiority exists ™’

(nterruptions)

Now, Sir, the point 1s that this compla -
int that their treat.es, their obligations and
their covenants are not berng carried out
has been with us almost since time smme-
morial.

(Interruptions)

Sir, T support the Bill

STATEMENT BY  MINISTER REL
LATEST SITUATION OF FIGHTING
ON EASTERN AND WESTERN
SECTORS

THE MINISTER OF DEFENCE/
T WA (SHRI  JAGIIVAN RAM)
Mr Deputy Chairman, Sir, this 1s my



